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[Mr. Chairman]
India in the Ministry ot Commerce 
and Industry, No. S.R.O. 332, dated 
the 5th February, 1955, by which 
an export duty of Hs. 230 per ton 
of 2,240 lbs. on groundnut oilcake 
and an export duty of Rs. 175 
per ton of 2,240 lbs. on de-oiled 
groundnut meal (solvent extracted 
variety containing less than i  per 
cent oil) were levied with effect 
from the date of the said notifica­
tion.”

The motion was adopted.
Mr. ChaimiaiL: The question is:

“In pursuance of sub-section (2) 
of section 4A of the Indian Tariff 
Act 1934 (XXXU of 1934), Lok 
Sabha hereby approves of the 
notification of the Government of 
India in the Ministry of Commerce 
and Industry, No. S.R.O. 386, dated 
the 15th February, 1955 by which—

(i) an export duty of Rs. 100 
per ton of 2,240 lbs. on 
decorticated cotton seed oil 
cake and an export duty of 
Rs. 50 per ton of 2M0 
lbs. on all oil cakes, other 
than the following namely, 
groundnut, copra, mowha, 
tobacco seed« neem seed 
and decorticated cotton 
seed oil cakes were levied, 
and

(ii) the export duty levied on 
de-oiled groundnut meal 
(solvent extracted variety 
containing less than i  per 
cent oil) was made appli­
cable to de-oiled ground­
nut meal (solvent extract­
ed variety containing less 
than 1 per cent oil) 

with effect from the date of the 
publication of said notification In 
tne Gazette of India.”

The motion was adopted.

♦DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1954-55 

Mr. Chairman; Now we take up item
3 of the agenda, namely, submission to 
the vote of the House of the Supple­

mentary D em ids for Grants for ex­
penditure of the Central Government 
(excluding Railways), and I hope the 
House will agree if we proceed one 
Demand after another, that is. taking 
the Demands one by one.

Now I shall place Demand No. 1 
before the House and there are certain 
cut motions to it—Nos. 4, 9, 10 and 5., 
This Demand and the four cut motions 
are before the House now.

Shri Bansal (Jhajjar-Rewari): May 
I know the total time allotted for this 
Demand?

Blr. Chairman; We have three hours 
for the whole of the Supplementary 
Demands and if the hon. Member 
desires that we should have a break­
up, I have no objection.

Shri Bansal: l suggest that we have 
one hour for the Commerce and Indus­
try Ministry’s Demand and two hours 
for the rest.

The Minister of Commerce (Shri 
Karmarkar): Commerce and Industry 
is a simple one and will not require so 
much.

Mr. Chaimiaii: I think that as the 
debate proceeds, we might see whether 
there is a necessity for having a break­
up.

Shri T. K. Chaudhuri (Berhampore): 
With regard to cut motion No. 5 in list 
No. 2......

Mr. Chainnan: I have statad that
No. 5 is included there.
D e m a n d  No. 1 .— M i n i s t r y  o f  C o m ­

m e r c e  AND I n d u s t r y  

Mr. Cliainiiaii: Motion is:
“That a supplementary sum not 

exceeding Rs. 10,00,000 be granted 
to the President to defray the char­
ges which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of 'Ministry of Commerce 
and Industry*.”
Creation of new posts for National 

Industrial Development Corporation 
and development of small scale in­
dustries.

♦Moved with the recjmmendatlon of the PrMid«it.
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Shri T. K. Cluiiidhiiri: i beg to
move;

**That the demand for a supple- 
meDtary grant o£ a siun not 
exceeding Rs. 10,00,000 In reqi>ect 
of 'Ministry of Commerce and In­
dustry* be reduced by Bs. 100.** 
Failure to effect savings by reorga^ 

nisation of Foreign Trade Control 
Establishments on recommendatums of 
Special Reorganisation UniU

Shri T. K. Chaadhuri: I beg to move:
"That the demand for a supple­

mentary grant of a sum not ex­
ceeding Rs. 10,00,000 in reflect of 
‘Ministry of Commerce and Indus­
try’ be reduced by Rs. 100.**
Creation of posts of Officers in con­

nection with National Industrial De­
velopment Corporation.

Sbrimati Remi ChakrayarUy (Basir- 
hat): I beg to move:

'That the demand for a sup­
plementary grant of a sum not 
exceeding Rs. 10,00,000 in respect 
of 'Ministry of Commerce and In­
dustry* be reduced by Rs. 100.*'
Working of the National Industrial 

Development Corporation,
Shri Tulsidas (Mehsana West): I

beg to move;
"That the demand for a supiAe- 

mentary grant of a sum not ex­
ceeding Rs. 10,00,000 in respect of 
‘Ministry of Commerce and Indus­
try* be reduced by Rs. 100,**
Mr. Chairman: AU these cut motions 

are now before the House. About 4, I 
would like to be enlightened whether 
it is in order. What does the hon. 
Member expressly mean when he says: 
'Policy with regard to exhibitions, 
trade fairs and show rooms in foreign 
countries.*

Shri T. K, Chaudhuri: That is No. 7, 
with regard to Demand No. 4. That I 
do not want to press.

Shri M. S. Gnmpadaswaniy (My­
sore): May I suggest that all the de 
mand§ may be taken up and all the cut

motions mty be deemed to have been 
moved.

Mr. Chainnan: I am afraid that ii 
might cause confusion. We will pro­
ceed one by one. We shall first take up 
Demand No. 1.

Shri Tulsidas: I have moved mv cut 
motion No. 10 which is only n’eant for 
discussion of the working of the Na­
tional Industrial Development Corpo­
ration. I find that this Demand is 
mainly for organising this Corporation 
and of appointing officers for this Cor­
poration. This Corporation has beer 
established four months back. I 
remember that during the last session 
we had certain demands for floating 
this Corporation and we were then told 
about the functions of the Corporaticm. 
I also see from the Finance Minister’s 
si>eech yesterday that this Corporation 
has been established mainly to serve 
as an instrument for securing a har­
monious development of industries in 
both the public and private sectors. 
The Finance Minister also said that 
the Corporation would not undertake 
financing of industries except in so far 
as it was incidental to the development 
of industries. I would only like to 
know from the hon. Minister whether 
any beginning has been made. I do not 
find anywhere whether any action has 
been taken under the new Corporation 
which had come to create the harmo­
nious development in both the public 
and private sectors. I want to know 
whether any beginning has been made. 
That is the only point which I have to 
submit.

Shri T. K. Chaudhurl: Sir, I rise to 
speak on my cut motion Nos. 4 and 5. 
While doing so, I must at the outset 
emphatically protest against th« 
manner in which Government brought 
into being these corporations for all 
sorts of purposes without first taking 
the Parliament into confidence. I might 
remind the House that in the case of 
the Industrial Credit and Investment 
Corporation also to which we made i  
grant of Rs. 17 crores in the Supple-
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[Shri T. K. Chaudhuri] 
mentapr Qrants in the last liCfifsiop no 
proper opportunity was given to this 
House to discuss the policy behind it 
Then comes the National Jndustria* 
Developm^t Corporation. Posts are 
going to be created in the Government 
Department or the Ministry itself for 
the proper conduct of this Corporation 
1 do not Jonow what it means but I lay 
a very definite charge against the Gov­
ernment that this Coiporation is being 
floated in a very objectionable manner 
and it has been brought into being in 
a manner which is highly objection­
able. Government was never fiank 
with regard to the purpose with wtiich 
this Corporation, was brought into 
being. I would refer you to this mc-ttei* 
as being of some importance and so 1 
want to take a few minutes on th>s.

I find that on August 6th last year, 
Mr. T. T. Krishnamachari, the Minis­
ter of Commerce and Industo", held a 
mating with top-ranking industriilists 
in Bombay on the establishment of the 
Industrial Development Corpora Uon- - 
this is a report published in the Jour­
nal of Industry and Trade—for pro­
moting industrial development. Look 
at the names of those who attended 
the meeting. They are: Shri J. R. D. 
Tata, a favourite of the Govern> âenl, 
Sir A. Ramaswamy Mudaliar, Lpla 
Shri Ram, Shri K. C. Mahindra, Shri 
Kasturbhai Lalbhai—for whom, the 
Government provided in the last sup­
plementary Budget for a payment of 
Rs. 3 crores for the Atul Products Ltd,, 
with which he is connected— Ŝhri V N. 
Chandavarkar and Shri S P. Jain. 
Apart from these there were a n\imber 
of officials of the different Ministries, 
the Governor of the Reserve Batik, etc. 
Shri Krishnamachari first outlined the 
purpose for -w^ch this Corporation 
was brdught into existence. Ke sa’d 
that the essential idea was to secure 
the co-operation—this is a Govemme^^t 
repoH ar^ ho newspaper report—of 
the leaders of private ' enterprise for 
the Trading up of industries in the 
couiltfy. Let iis forget abput the socia- 
listtc pattern of society and the Avadi 
refiolttUoii arid all that bunkum. We

can however legitimately refer to the 
Finance Minister’s Budget speech 
which we heard last evening. He said 
that the setting up of the Goverimient 
owned National Industrial Develop-’ 
ment Corporation was an important 
step in the direction of promoting 
industrialisation. It was, lie said, con­
ceived mainly for securing harmonious 
development of industries in both the 
public and private sectors. I do not 
understand how this statement of the 
hori. Finance Minister could be fitted 
in or squcffed up or reconciled wnh 
the st^enflent of 5hri Krishnamachari. 
I might also refer to a note in the 
supplementary budget which we pass­
ed last session. It reads: “ in order lo 
quicken the pace of industrial develop­
ment, it has been decided to set up a 
special organisation called the Indus­
trial Development Corpora cion. The 
Corporation would.- be* set jp  entirely
with Government capital...... ” and so
on and so forth. All directors would be 
nominees of the Government and non­
officials vvould be serving h\ their mcU- 
vid\ial raodcity whatever that might 
mean. The supplementary budr̂ et Vvas 
passed by us on Defe.nr.ber 17th or idth 
of last year and then it was said that 
in order ».o bring that Corporation irto 
existence certain grants were asked 
for. Here, in the memorandum of asso­
ciation of the Nati;>na> Induiitrial De­
velopment Corporation and the articles* 
of association which is a very reveal­
ing document, we find that even before 
the grant was obtained by le^vc of the 
Parliament in Decembei- the Corpora­
tion was already brought into exist­
ence on the 20th of October with the 
President of India as a subsrriber of 
9,998 shares, and two officials of the 
Ministry with one share each. The 
position is that this Corporal ion has 
been registered und'.r ihe Indian Com­
panies Act. Now, Gcvemmen: is per­
fectly entitled or auybody is perfectly 
entitled to incor^ r̂ratie a company 
under that Act. The functions and the 
objectives are alrea<3y laid dow'n n̂ the 
mernorandum of association 1 do not 
understand why fresh postf should be 
created in the Ministry itself for rim-
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ning this, organisation. It oasses my 
comprehension. This is going to be an 
autonomous Corpo/atifn. GoverJiment 

,has already some rtTiresenlaliv’Cs oa it.
why have new posis, new Secreta­

ries &nd other officers for rui^ning this 
organisation? New nosts are being 
created—a Special Secretary, Joint Sec­
retary, Deputy Secretary, Under Sec­
retary, etc. Whenever you appoint a 
secretary, he must have a Joint Secre­
tary and a Deputy Secretary and 
Under Secretaries under him.

Shri S. Gurupic^aswan  ̂y: To keep 
up the dignity.

Shri T. K. Chaudhuri: Whatever, it
is, this is an absolute waste of public 
money. I lay specific; charg‘?s against 
the Government. Number rne is: the 
Government has been dishonest in 
floating this Corporation.

The Deputy Minister of Commerce 
and Industry (Shri Kanungo): How?

The Minister of Defence Organisa­
tion (Shri Tyagi): Is the word
‘dishonest’ parliamentary’
. Mr, Chairman: If the word is hard, 

of course, it may be avoided, but I do 
not say that it is unparliamentary.

Babu Ramnarayan Singh (Harari 
bagh West): It is true.

Shri S. S. More (Sholapur): This
has become quite parliamentary now!

Shri T. K. Chandhuri: The hon.
Minister of Commerce and Industry, 
Shri T. T. Krishnamachari—we hope 
he will be soon back again here in 
New Delhi—said that the essential 
idea was the development of the pri-

• vate sector or private industries and 
so on. Then, Government comes for­
ward with a Supplementary Demand 
for Grants, gets the same grants, and 
even before the grants are -made, 
they float a Corporation, and then 
something happens at Avadi, and the 
hon. Fin<Mce Minister comes out with 
A e  statetnent that Government cbn- 
ceiv^ this thing mainly â  an in^tni- 
iiient for souring the harmonious 
development of industries, both in tiie 
public and private sectors. So, this 
sort of thing should be put a stop to. 

-O f course, wHh regard to iJie other 
 ̂b^^ffer Corporation, the Industrial

Credit and Investment Corporation, 
the Government has been frank, 
because, as I Understand, the objec­
tive was frankly one of helping the 
private sector of industries in getting 
the necessary finances. Government 
is o f course free to do that. Only, I 
do not see how it can be reconciled 
with a socialistic pattern of society, 
but anyway, Grovemment has been 
open and frank about it. But my main 
objection against all these things is 
that Government has not taken tiie 
Parliament into confidence. Please 
do not smuggle in these things, after 
indulging in tall talks about the ^  
cialistic pattern of society; you are 
smuggling in these things by way of 
Supplementary Demands for Grants, 
giving us no adequate time to discuss 
the policies behind all these things. 
The same observation would apply 
with equal force to the small Indus­
tries Corporation.

Mr. Chairman: We are confiniAg 
ourselves to Demand No. 1.

Shrimati Rena Chakravartty: It 
mentions the development of small- 
scale industries also. It is all lumped 
together.

Shri T. K. Chaudhnrl; In toot-note
(a), there is mention of the dev^op- 
ment of small-scale industries. I am 
making a short reference to the small- 
scale Industhres Corporation, I do not 
object to its purpose. I think that now 
Mr. Kanungo is there, we «re 
entitled to hope that something tan­
gible will be done in order to improve 
matters.

ishri S, S. M4H«r Why this partia­
lity?

Shri T. K. Cfaandhnii: Becau^ I 
know Shri Kanungo; I know some  ̂
thing about his work.

^hri M. S. Gumiiadaswaniy: Divide 
and rule!

Shri T. K. Chaudhnri: Some day 
_ we hope to rule and we also hope to 
’ .have aU good men in,

Mr. Chainnaii: The hon. Hiemtar 
address the Chair- before niliii|[!

Shri %  K. CThimdhiiii: Here 
thie trouble is that this has beep d^e  
by i^ y  -of a Supplementary Dem^d
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[Shri T. K. Chaudhuri] 
for Grants under the budget, and the 
Government does not think it proper 
to come forward with an open policy 
statement with regard to the small- 
scale industries. Small-scale indus­
tries stand in a different category than 
cottage industries. As everybody 
knows, we invited the Ford Founda­
tion Team—a team of experts—and 
they have given us a report. But the 
way that this thing is being done 
leaves many doubts to be removed. 
When I move the cut motion with re­
gard to the Small Scale Industries 
Corporation, I will take the opportu­
nity of dealing with it and with the 
objection that I take to the way in 
which that Corporation has been float­
ed. But before I sit down, I hope that 
the Government would not treat this 
House so lightly.

I shall'take one minute more, be­
cause what I want to say relates to 
this demand. There is one other thing 
which I forgot to mention earlier. At 
page 5, item No. (f) (i) says:

“A saving of Rs. 3,48,000 was 
anticipated on reorganisation on 
the basis of the recommendations 
of the Special Reorganisation 
Unit but, due to practical difficul­
ties the recommendations could 
not be implemented with the re­
sult that the savings anticipated 
have not been realised.**.

I thought that the Finance Ministry, 
whidi is the custodian of our finances 
would have noted that there are cer  ̂
tain difficulties and that these 
could not be implemented. Econc»nies 
were suggested, Government acc^ited 
the recommendations, but somehow or 
other, there were other practical diffi­
culties. Today, this very morning, 
there was a question— N̂o. 360 in the 
list of Starred Questions. In that con­
nection, I asked whether a Special 
Reorganisation Unit was appointed to 
suggest economies in the various de­
partments by various measures of re­
organisation, and whether it was a 
fact tliat most of the recommoidations 
of this body whiidi were acceptted by 
the Government could not be given 
•ffaet to doa to practical difflcultlM. 
Bat the bon. Minister of Revesue

and CivH Expenditure, Shri M. C. 
Shah, said that it is not so, and that 
the details of the economies have been 
suggested and with the acceptance of 
the recommendations, there would be 
a saving of Rs. 54 lakhs. Now, what 
will happen to the rest of the sugges­
tions of Special Reorganisation Unit?

Shri Bansal: I rise to support De­
mand No. 1 relating to the Ministry 
of Commerce and Industry. I would 
also like to refer to the same subject 
to which my friend referred in much 
greater detail, namely, the Industrial 
Development Corporation. I under­
stand that this Corporation came into 
being about four or five months back. 
I do not remember the exact date. I 
should have thought that when Gov­
ernment came before this House for 
such a huge sum to be sanctioned for 
this Corporation, they would have at 
least taken the House into confidence 
as to what has been done so far by 
this Corporation. I do not agree with 
Mr. T. K. Chaudhuri that the forma­
tion of this Corporation has been 
smuggled in by a back-door method. 
It is not at all so. This Corporation 
has been heralded quite loudly, and 
there were references to it oflP and on. 
And as he himself is reading from 
published doctunents I wonder how 
he can make the charge that it has 
been smiiggled in by a back-door 
method.

Sliri T. K. ChaBdlmri: May I say a
word by way of explanation? I said, 
^Smuggled in' so far as Parliament 
was concerrod. I know the hon. the 
Minister for Commerce and Industry 
is in the habit of taking the i»ress, and 
the country, into confidence. But here 
there is a depressed body known as 
Parliament, which is not taken into 
confidence.

Shtl BaiHal: The point is ibis, I 
am not justifying what the Commerce 
and Industry Minister did, because he 
is present here, and I am̂  sure he will 
take the House into confidence. But 
what I would like to know from th« 
hon. Mhiister is as to what the Cor­
poration has done during all these 
four or five numtha, because I know 
tiiat evtn bafore this Corporation was
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[Shri Bansal.J 
launched some exploratory work was 
already going on in the Ministry, So 
it will not do for the Minister to say 
that the Corporation is even now do­
ing exploratory work in connection 
with some of the industries that have 
to be developed or that have to be as­
sisted under the aegis of this National 
Industrial Development Corporation. 
Therefore I would like to make a spe­
cific reference about the concrete work 
that has been done by the Corpora­
tion so far.

Then I would like to answer a small 
point made by Mr. T. K. Chaudhuri. 
He seems to think that all these posts 
that have been created, and to which 
a reference is made on page 4, namely 
Special Secretary, Joint Secretary, 
Deputy Secretary, Under Secretary, 
(Shri S. S. More: All variations of 
Secretary!) Officer on Special Duty 
and Research Officer belong to the 
Corporation. It is not so. If he read 
only the foot-note there he will, 
find that mention ii made that 
these posts are not only for the 
Development Corporation but they 
are also in connection with the work 
of the small-scale industries as well 
as for the plsuining team and surrey 
of coffee area in the South with a 
uiew to bring more coffee under culti­
vation. So these posts are for all 
these things and not merely for the 
National Development Corporation.

After that I have only one remark 
to make in connection with another 
item of expense of Rs. 62,000 under 
the heading GATT Conference. I 
know that India is a member of the 
GATT for a large number of years and 
just now, as I am speaking here, the 
Conference is going on in Greneva, 
The leader of our delegation, Mr. L. 
K. Jha, is doing a very nice job of the 
representation of our country in that 
Conference. But I would make a sug­
gestion and would like the Minister 
to make a statement if he is agreeaUe 
to that suggestion. So far, although 
we have been committing ourselves 
to the various provisions of this very 
important international charter— ît is 
of course revised from year to year— 
Parliament has not been taken into

675 LSD.

coniidfince as to what these commii- 
ments are. I would therefore very 
humbly suggest that if a full dress 
debate takes place in the House as soon 
as the GATT Coirference is over, we 
can know what are our commitmaits 
and, in what manner India stands to 
gain or lose by our commitments in 
that Conference.

Mr* Chairman: Mr. More. I would 
request hon. Members to restrict'their 
remarks to the pomts.

Shri S. S. More: I will ask some 
questions. Mr, T. K. Chaudhuri has 
already referred to the creation of 
additional posts, I find that their 
total number is twelve. May I remind 
you, Sir, that the Estimates Commit­
tee, in a good many of its reports, did 
complain that there is an uncurbable 
tendency on the part ot ’Government 
to create high posts carrying fat sala­
ries when the work for them is not 
there. I would like to know whether, 
when these twelve posts were created, 
Government have taken every precau­
tion to see that they are absolutely 
necessary and their creation caiinot 
be postponed or avoided.

Then you will find that for
pay of officers Rs, 1,24,000 have
been demanded, while for pay of
establishment Rs. 16,000 have been
demanded. And no details are
given regarding the scales. Only
the cryptic remark is “on the
usual scales of pay.” I have tried to 
study the budget proposals on diffe­
rent occasions, and I find that in diff­
erent Departments different scales 
prevail. Take for instance the Public 
Service Commission, A pay prevails 
which is not the pay given to a Mem­
ber serving on the Railway Service 
Commission. So merely saying *‘on
the usual scales of pay” is not enough. 
We shall be obliged to Government 
when they create any new posts-----

Mr. Ch&irmaii: Are not these Sec­
retaries, Joint Secretaries, Under Sec­
retaries etc. in the Secretariat getting 
a uniform scale?

Sbii S. S. Mote: I speak subject to 
correction, but as far as my knowledge
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Is concerned I am not prepared to ac­
cept that sort of proposition. And 
Government can assume that we. 
Members here, are not so up-to-date in 
our knowledge, especially when the 
knowledge is scattered in thousands 
of publications coming from Govern­
ment. If they want this House to ap­
prove of any particular demand, all 
the break-up necessary for that de­
mand must be given to us when aU the 
explanation is being given to us. And 
it looks to me very strange that 
for officers Rs. 1,24,000 are being 
spent, while for establishment for all 
these officers only Rs. 16,000 are spent. 
Why this great disparity? It is a 
point on which we would like to seek 
some information.

Then you will find that Rs. 2,27,000 
are demanded for the puri>ose of lump 
provision for delegations abroad. In 
the foot-note (e) some particulars of 
the delegations have ben given: cost of 
the delegation sent from India to at­
tend the Review Conference on GATT 
Rs. 62,000; expenditure on the dele­
gation to the U. S. S. R. and Poland 
to study the development of industry 
and agriculture Rs. 80,000; cost of de­
legation to tour Middle East countries 
etc. Rs. 60,000. May I know from the 
Government who were the members 
of these delegations, whether the de­
legations submitted any report des­
cribing the results of their inspection 
or tours undertaken by them at the 
cost of this Government, so that we 
may be in a position to know what 
useful purpose these delegations are 
serving, or are they places for certain 
favourites in order to allow them to 
have a trip to a foreign country at 
public cost? Because you know—I 
am not suggesting it as a sort of accu­
sation—but rumours are thick floating 
iiU over the country that Government 
Is trying to seek out a man here and 
fl man there, even on occasions trying 
to use them as a means of corrupting 
some public workers, and giving them 
a c^nce, whether they are qualified 
foi||j|^ delegation or not, a life’s 
diance to go to foreign countries at 
our cost. In order to set at rest such 
sinister rumours I would say that it 
is for Government to come out with an

explanatory statement that “ this de­
legation which went to the GATT 
Conference was composed of so many 
individuals, this was the allowance 
given to them, and this is the report 
which they have submitted” so that 
we can see whether the amount has 
been usefully spent.

Shri Kasliwal (Kotah-Jhalawar); 
And the benefit derived therefrom.

Shri S. S. More: As I understand, 
so many delegations have been going 
to Russia. I know a delegation com­
posed of industrialists and other per­
sons went; and then a cultural delega­
tion; so many delegations are going. 
Therefore I should like to know what 
useful pmpose was served by this 
delegation, the composition of the de­
legation, the period, the emolimients 
or allowances received by them and 
the final report submitted—they must 
have submitted some report to Gov- 
enmient—so that we shall be in a 
position to know, when we are sanc­
tioning the particular grant, that the 
money has been spent for a proper 
purpose. We have to arrive at a men­
tal satisfaction. It is not a question 
of discipline here. We have to render 
accounts to the constituency and see 
that every pie of the poor taxpayer’s 
money has been properly utilised and 
we as Members have played our part 
of very careful watch-dogs.
2 P .M .

That is our mission.

Then, under (f) “Payment of leave 
salary, arrears of pay on refixation 
and creation of the following posts on 
usual scales of pay.”

Three officers posts were created 
imder some other demand. I do not 
know under what demand. Could 
they not visualise at that time that 
leave salary will have to be paid to 
them? For the creation of these posts 
no sanction is sought now. They are 
only coming now for payment of leave 
salary, arrears of pay, etc. You know 
the principles of the Supplementary 
Budget. li a particular thing was done 
under one demand, all the things ne­
cessary for that grant should have
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[Shri S. S. More] 
been anticipated and put in that granl 
so that we may have a complete pic­
ture. That is my grievance. I submit 
that Government should be pleased to 
give us all the necessary materials to 
enable us to arrive at proper conclu­
sions as far as these grants are con­
cerned.

Shrimati Renu Chakravaiity: I
want to join issue with Shri T. K. 
Chaudhuri on the way in which the 
National Industrial Development Cor­
poration ha» been brought in over 
here.

Some Hon. Members: Join issue?.
Shrimati Rena Chakravaiity: Add

my voice. I am sorry.
The point is the way in which these 

Development Corporations are coming 
in one after the other. One hardly 
knows what will be the functions of 
one and what will be the functions of 
the other. We also know that there is 
the Industrial Credit and Investment 
Corporation and also this Industrial 
Development Corporation.

[S h ri B a r m a n  in the Chair]

When the Industrial Development 
Corporation was formulated, we were 
not very clear about it and I think 
even the industrialists are not clear; 
although I must say that they have 
been taken much more into confidence 
than the Members of this House, they 
are not clear exactly as to how much 
of the cake they will be able to eat. 
There are people like the Tatas, Shri 
Shri Ram, Shri Ramaswami Mudaliar, 
Shri Kasturibhai Lalbhai, and Mahen- 
dras who have been invited by the 
Commerce Minister to have a discus­
sion on these matters. But, we do not 
know what exactly is going to be the 
out come of this whole thing. Spe­
cially, there is a feeling and it is also 
widely talked about that in order 
to create “confldence” i*n the minds 
of the industrialists, we must 
pay from the public exchequer large 
amounts of money; otherwise, the in­
dustrialists are so “shy” that they are 
not prepared to go into such avenues 
of industries which are considered 
basic to our needs. Here again wo

hear that once the liabilities are taken 
over by the public exchequer, by the 
people and they are set on a firm 
footing these industries will at that 
point of time be banded over again to 
private eiiterprise, for private pro­
fit. This is a point which is
worrying us “Commerce” on the 
the 14th August, after paying 
a great tribute to Shri T. T.
Krishnamachari for his farsightedness
in giving all this public money for the 
benefit of industrialists whom he had 
invited. I suppose, says that the point 
however i$ that it is not very clear 
whether the Government will make 
over to private management the indu­
stries started by the Government 
with the aid of the Corporation soon 
after they are able to stand on their 
own feet.”

This has been the history of certain 
other important State ventures. They 
are on a smaller scale. We heard in 
Faridabad that certain small indus­
tries which had been taken over—the 
Diesel factory, etc. by Gk>vemment— 
have been given over now to private 
industrialists. We do not know what 
IS going to happen to the Housing fac­
tory. We also do not know what , is 
going to happen to the Sodepore Glass 
factory, which had taken large 
loans from the Industrial Finance 
Corporation and when it failed Gov­
ernment stepped in. We hear that it 
will now be given over to private in­
dustry. Why shpuld the Government 
take over all the liabilities at a stage 
when actually one does not know 
whether that venture is going to suc­
ceed or not and then once it succeeds, 
it is going to be given over to private 
industry? That is another big point 
about which we remain in the dark. 
We do not know exactly for what we 
are voting. What is it that we are 
going to achieve out of this? If this 
is the type of socialism that the Avadi 
resolution envisages, we take strong 
objection to that, to vote the money, 
for a thing about whicn we have not 
debated, about which we do not know 
anything.

Not only that I would like to point 
out that in this small foot-note.
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here is a jumble of the National In 
dustrial Development Corporation, 
development of small-scale industries 
on the lines recommended by the Ford 
Foundation International Planning 
Team and survey of coffee areas in 
the South with a view to bring more 
areas under coffee cultivation. We 
do not know wkiat we are voting for. 
We want a clear statement from the 
Minister telling us exactly what it is 
that this National Industrial Develop­
ment Corporation seeks to do with this 
additional grant, whether the liabili­
ties undertaken by the Government 
are going to be made over for the 
benefit of private industrialists at the 
time when the units start functioning, 
successfully and also what is it that 
this grant envisages on the question 
of the development of small-scale in­
dustries. I shall deal with the small- 
scale industries under demand No. i. 
There is the question of credit and 
how to cheapen production, etc. We 
do not know what the small-scale in­
dustries on the lines recommended by 
the Ford Foundation International 
Planning Team are and what they 
have to do with this particular grant.

The third point that I want to make 
is this. We take stronger objection to 
the general policy which is being fol­
lowed by the Government of setting 
up a top-heavy administrative machi­
nery. This is something to be stopped. 
Just imagine we are asked to vote for 
about 12 officers: Speci/al Secretar>, 
Joint Secretary, Deputy Secretary, 
Under Secretary, Officer on Special 
Duty, Research Officer, Section offi­
cer, Private Secretary to the Deputy 
Minister, Private Secretary to Special 
Secretary. After that you come to note 
(c). We are told: “Transfer of some 
officers to the Ministry .from ab­
road— R̂s. 15,000;

Increased expenditure on Travelling 
allowances of officers and non-official 
Members of Committees— R̂s. 28,000;” 
etc.

All these big amounts are going 
for %e pay, honoraria and allowances 
of th^e officers. We take very strong 
objection to tiiis too. While on the' 
sMie hand we see the creation of tem­
porary posts on the usual scales of pay

in the case of stenographers, in the 
case of the lower grade clerks 
etc., — t̂oday the fashion in the Cen­
tral Government is to carry on almost 
all the posts, if not almost all, but a 
large percentage, from year to year 
on a temporary basis—in the case of 
officers, they are put there per­
manently and we have got to 
vote for them lakhs of rupees. 
That is something *to which we 
are definitely opposed. Then fur­
ther down we come to note (f). 
We are asked to vote for leave salary, 
arrears of pay of the additional posts 
of Deputy Chief Controller of Imports 
and Exports, etc. That is why I have 
in my cut motion specifically stated 
that we are against this creation of a 
top-heavy administration, while actu­
ally we find that the lower categories 
are left high and dry without much 
security of service. We would like to 
have from the Minister a categorical 
statement as to what actually is the 
position of the National Industrial 
Development Corporation, whether we 
are going to make over State finances 
for the benefit of private industrialists 
or are we really going to manage them 
ourselves and utilise any profits 
that may accrue for the development 
of other industries, and what is the 
connection between that and small- 
scale industries about which we have 
been told.

Shri Kanungo: I will not go into 
the very provocative words with which 
my hon. friend Shri T. K. Chaudhuri 
started.

An hon. Member: He said that he 
was your friend.

Shri Kanun{^: He is my friend no 
doubt, and a very old friend too.

Shri N. C. Chatterjee (Hooghly): 
Real friend.

Shri TysLgl: He has gone astray of 
late.

Shri Kannngo: He will come baclj.
I suppose the confusion arises be­

cause the debates in the House have 
not been remembered. This Demand 
is confined to the limited purpose of 
providing staff for this Corporation 
and other services. Whenever you 
want to do any work, you require

1955 Supplementary Grants, 740
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[Shri Kanungo] 
hands for that. Whether the hands 
are adequate or not is all that you 
have to discuss here. ,

We are launching upon an entirely 
new idea of a Development Corp'ora- 
tion, which, as has been mentioned 
by some hon. Members in the course 
of their speeches, is going to fill up the 
lacunae in the balanced industrial de­
velopment of the country.

Shrimati Renu Chakravartty: How?
Shri Kanungo: We know that up

till now any industrial enterprise was 
left to the adventure and capacity of 
the private industrialist. But the 
State, after the enunciation of its 
policy of 1948, has decided upon going 
into certain specified categories of 
industries which will be the special 
preserve of the State, while the other 
categories the State will not touch 
for the time being. If balanced deve­
lopment does not take place, then 
the industrial and economic structure 
will be lop-sided. Take the case of the 
coal tar industr>% for example. If 
coal tar industry is not started, and 
the intermediates and primaries are 
not produced here, then the ultimate 
products like dyestuffs, aromatics and 
colours, etc. will not be available here, 
and we shall have to depend upon 
imported intermediates and primaries 
for these purposes. It is true also at 
the present moment that our needs are 
such that in the basic industries like 
metals, steel, etc. our hands will be 
full; and private industry may not 
venture to go into the production of 
materials, the prospects of which are 
not very bright. What will happen 
in that case? It is exactly for that pur­
pose, as the hon. Finance Minister 
has mentioned already, that this Cor­
poration has been started, so that it 
will explore the possibilities of set­
ting up such industries which no one 
ventures into at the moment, and 
prove their worthwhileness and their 
profitability. Then, according to the 
desires of Parliament, it may be pass­
ed on to private enterprise on pay­
ment of all the expenses that have 
been incurred, or it might be run by 
the State, if the State feels like run­
ning it. Personally, I feel that the

State need not go into all these things 
which are necessary; the State need 
step in only for strategic materials, 
strategic in the sense of industrial 
production. I shall give an example 
in this regard. Take the case of 
machine tools, for instance. The con­
sumption of machine tools is not such 
that any private enterprise will under­
take a large-scale investment in the 
production of all the types of machine 
tools which are necessary, I conceive 
that a Corporation like this may go 
into that type of production, so that 
the demand for it can be nursed. Each 
item, as it comes, will be publicised,, 
and it will be for the House to pull 
up Government whenever it likes, for 
after all the President of India is the 
only shareholder of this Corporation, 
and therefore, the House will have 
ample opportunity to puU up Govern­
ment as and when it pleases.

The purpose of the present Grant is 
confined only to the staff which is 
necessary for the Secretariat. Some 
doubts have been expressed in this re­
gard, and questions have been asked: 
What is the use of this staff? It is a 
Corporation, and the Corporation will 
run its own business, and what is the 
use of Government employing staff 
for that purpose. But the fact re­
mains that the Corporation has been 
incorporated as a public limited 
company. *  ̂?

Shri T. K. Chaudhuri: It is a
private limited company.

Shri Kanungo: it is a public com­
pany, but it is private limited because 
the President is the sole shareholder,
■a to say.

The proposals emanating from the 
Corporation have got to be examined 
by Government. Besides, its current 
working has also got to be watched, 
and Government will have to take 
decisions on the proposals which are 
submitted by the Corporation. For 
that, we require staff. The point is 
whether it is excessive or not. As you 
will find, we are having only one spe­
cial secretary for that purpose.

Shrimati Renu Chakravartty: Who
are the directors? Are they Govern­
ment directors?
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Shri Kannngo: I am sorry if I have 
not been able to satisfy my hon. friend 
Dr. Suresh Chandra, but I hope I 
have been able to satisfy my hon. 
friend on the other side. After all, if 
you want to have a dinner, you must 
have a cook, and you must pay the 
cook-

Shri Kanimfo: Coming to the board 
of directors, all the directors are 
nominated by Gk)vernment. I have 
not got the names just now, because 
I did not think that all these questions 
would come up. But the whole thing 
has been published already, and there 
is no question of any “smuggling” or 
“coming in by the back-door” or any­
thing like that every bit of it has been 
published in the Gazette of India, to­
gether with the Resolutions of Gov­
ernment on the subject; and I rem- ‘ 
€!mb«r myself that in the Delhi Pres* 
it has been published. The first meet­
ing of the Board of Directors has 
taken place only recently.

Regarding my hon. friend Shri Ban- 
sal’s argument as to What has hap­
pened in the meantime, and how far 
it has progressed, I must confess that 
the progpess has been very little, simp­
ly because in these undertaking, the 
largest part, the largest time and th® 
largest caution have to be taken in col­
lecting the right staff. For example, 
if you want a consultant for the chemi­
cal industry, you have got to cast 
your eye wide and choose the right 
type of man, because on his advice, 
you are going to sink crores of rupees. 
Thefore, I believe that during the 
short period that has elapsed since 
the first meeting of the board of direc- 
tiws they have directed the Cor­
poration to looli for a certain consult­
ing staff, and also to go into the eco­
nomics of certain industries which they 
want- to go in for.

Dr. Suresh .Chandra (Aurangabad): 
Why do you require so much staff?

Shri Kanungo: The staff for which 
the sanction is required is for the 
Ministry, and I have explained it al­
ready that the proposals coming in 
from the Corporation haye got to be 
examined by Government.

Shri Bansal: He was outside at that 
time.

Dr. Suresh Chandra: No, I have 
been inside, and I have been listening 
to the debate very carefully, and I 
th^tt the hon. Minister hag not been 
a t e  to reply to this point.

Shrimati Renu Chakrayaitty: But
too many cooks spoil the broth.

Dr. Suresh Chandra: And there 
should not be any crooks.

Shri Kanungo: I hope my hon. fii- 
end will be more discreet in his lang­
uage.

Dr. Suresh Chandra: I did not
mean the Minister; but I said that 
there should not be any crooks in the 
Ministry.

Mr. Chairman: Order, order. Let
the hon. Minister proceed.

Shri Kanungo: I can assure my hon. 
friend Shrimati Renu Chakravartty 
that there is absolutely no question 
of having too many cooks. There is 
just one cook, and I am afraid that 
unless you provide the cook with the 
right tools, you would not have your 
dinner. And when you have a cook, 
you must have a dishwasher also. We 
are having here, therefore, only a sec­
retary and the usual staff. Some of 
the hon. Members of the Opposition 
have asked, why do you not specify 
the pay of each officer, and so on.

I suppose the budget is there, the 
big volumes are there. They give the 
break-up of all types of services and 
anybody looking into it can find it. 
As the time of the House is limited, 
as the hon. Chair has decided, we did 
not think it proper to burden these 
demands with all these details which 
can be referred to at any time.

In this demand, the question has 
been raised about the delegations, and 
a suggestion has been made as if the 
delegations are just junketing round 
the world. With all respect to the 
Member who made that suggestion, I 
say that it is rather insulting.............

An hon. Member: To whom?
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Shri Kanungo: To the members, to 
the men, who accept the invitation of 
the Government, and in spite of their 
engagements spare their time energy 
and their money. Mind you, most of' 
the gentlemen who are invited and 
accept the invitation of the Govern­
ment, do so at considerable loss to 
themselves. It is only the spirit of 
public service which prompts tiiem to 
accept the invitations. Therefore, I 
submit that the House, along with the 
Government, should be grateful to 
the gentlemen who accede to the in­
vitation of the Government and spare 
their time *and energy for serving in 
the delegations.

As for the purpose and results of 
the delegations, the publications of the 
Government do publish assessments, 
and in the course of debates and in 
the course of motions, effects or other­
wise of our delegations are also 
brought out. But as the suggestion 
has been made, Government will 
oertainly consider submitting specific 
reports about specific delegations like 
the GATT and all that for the know­
ledge of the House.

I need not go into tlje question of 
the small Industries Corporation as 
that is coming under another item. I 
can only assure the House, and parti­
cularly Members of the Opposition, 
that there is nothing like that—of 
public funds being put into private 
pockets. It cannot be done, and it is 
not the purpose of the Government to 
do so. Reports of the working of the 
Corporations will be placed before the 
House. I can assure the House that 
the purpose is the balanced develop­
ment of industry in the country and 
there is no sinister or any other pur­
pose. I would suggest that friends who 
have any doubts exercise vigilance 
and they will be amply rewarded.

Shri Bansal: As far as the GATT 
is concerned, my suggestion was not 
that a report should be placed on the 
Table of the House, but that a full- 
dress discussion should take place on 
the commitments that we enter into 
in that conference; because it is my 
definite knowledge that a debate 
takes place in the House of 
Commons and to the U. S. Con­

gress on the commitments that 
those respective governments enter 
into in the GATT conference. Iliere- 
fore, my suggestion is that as far as 
the GATT is concerned, whatever 
commitments we enter into must be 
ratified by this House.

Shri Kanimgo: Obviously. That
will be borne in mind,

Mr. Chairman: Now, four cut
motions have been moved to Demand 
No. 1. T h e y  are cut motions Nos. 4, 9, 
10 and 5.

Shri Tulndas: I beg leave of the 
House to withdraw cut motion No. 10.

The cut motion was  ̂ by leave 
withdrawn.

Mr. Chairman: I shall now put cut 
motions Nos. 4, 9 and 5 to the vote of 
the House relating to Demand No. 1.

The cut motions were negatived.

Mr. Chairman: The question is:
“That a supplementary sum not 

exceeding Rs. 10,00,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1955. 
in respect of ‘Ministry of Com­
merce and Industry’.”

TTie motion was adopted.

Mr. Chairman: Now, we proceed 
with Demand No. 2.

Shri M. S. Guhipadaswamy: For
one Demand, we have taken nearly 
one hour. There are so many other 
Demands.

Mr. Chairman: That is for the
House to decide.

Shri Tulsidas: Demands Nos. 2 and 
4 may be taken together

Shri Bansal: That will be better.
Mr. Chairman: Yes.
Shri Kanungo: May I suggest that 

aU the cut motions may be moved to­
gether.

Mr. Chairman: I shall place the 
Demands befor® the Houa«.
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D e m a n d  No. 2— I n d u s t r ie s

Mr. Chainnan: Motion is:
“That a supplementary sum not 

exceeding Rs. 1,000 be granted to 
the President to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1955, in respect 
of ‘Industries’.”
D e m a n d  N o . 4— MiscELLANEOua D e ­

p a r t m e n t s  AND E x p e n d it u r e  under  
the  M in is t r y  o f  C o m m e r c e  a n d  I n ­
d u s tr y -

M?. Chairmaji: Motion is.
“That a supplementary sum not 

exceeding Rs. 7,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1955, in 
respect of ‘Miscellaneous Depart­
ments and Expenditure under the 
Ministry of Commerce and Indus­
try’ ”
National Small Industries Corpora^ 

tion.

Shri T. K. Chaudhuri: I beg to
move:

“That the demand for supple­
mentary grant, of a sum not ex­
ceeding Rs. 1.000 in respect of ‘In­
dustries’ be reduced by Rs. 100.”
Functions of Natzonal Sfnall Indus­

tries Corporation.

Shri Tulsidas: I beg to move:
“That the demand for a supple­

mentary grant of a sum not ex­
ceeding Rs. 1,000 in respect of Tn- 
dustries’ be reduced by Rs. 100.”
Plantation Enquiry Commission

Shrimati Renu Chakravartty: I beg
to move:

“That the demand for a supple­
mentary grant of a sum not ex­
ceeding Rs. 7,00,000 in respect of 
‘Miscellaneous Departments and 
l^penditure under the Mini.itry of 
Commerce and Industry’ be re­
duced bv Rs. ICO.”

Mr. Chairman: Demands Nos. 2 and
4 and these three cut motions are 
now before the House for discussion.

Now any hon. Member who speaks 
will speak to all the three cut mo­
tions.

Shri T. K. Chaudhuri: i will confine 
my observations to the small Indus­
tries Corporation. I think that we 
should welcome this Corporation. My 
only objection is that there should 
have been no full-dress discussion of 
small industries which are in a sepa­
rate category from cottage industries. 
We are often apt to confuse between 
the two. The small industries are a 
clais by themselves and Government 
did well in proceeding on the basis of 
the recommendations of the Ford 
Foundation. I might mention here 
that very recently the Government oi 
West Bengal also appointed a Com­
mittee to go into the condition of 
small industries round about the 
Calcutta zone and they have aiso 
brought out a useful report and made 
certain valuable recommendations. My 
other objection is that the indications 
given in the foot-note on page 6 which 
deal with thtf objects of this Corpora­
tion are not only perfunctory but they 
are very narrow in scope and there

■ is some difference from the recommen­
dations made by the Ford Foundation. 
The Ford Foundation recommenaed 
that the Small Industries Corporation 
should be organised with five func­
tions. Firstly, there should be a pro­
curement division with power to pre­
empt at least 25 per cent, of govern­
ment indents; secondly, a contracting 
division which would in turn sub­
contract, to the Small Industries Cor­
poration the indents it has taken. That 
seems to have been done In the dec­
lared objectives of the Corporation 
Then, thirdly, there should be an en­
gineering division, and then the Ins­
pection committee, and the most im­
portant of all, the special financing 
body, within the Corporation’s struc­
ture, with power to direct loans to the 
Small Inchistries. This is very im­
portant because we all know that the 
main difficulty which stultifies the 
small industries is the lack of finance.
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[Shri T. K. ChaudhuriJ
The main purpose should have the 
the provision of adequate finance. 
Somehow or other, it also seems to me 
that this provision of Rs. 10 lakhs 
which has been made here—and that 
also out of savings from some other 
department—is too niggardly to solve 
adequately the purposes which the 
Government and the Ford Foimdation 
have in view. I hope that Mr. 
Kanungo will be able to persuade the 
Government to come forward with 
more adequate help. With these words, 
I commend my cut motion.

Shri Tulsidas: I have a cut motion 
with regard to understanding the 
working of this Small Industries Cor­
poration. I see the objectives which 
have been mentioned in the foot-nota. 
I welcome this measure of the Gov­
ernment for forming the Small Indus­
tries Corporation, as my hon. frigid 
just now said, according to the recom­
mendations of the Ford Foundation 
Team. What I would like to know is 
this. It is mentioned in the foot-note 
that—

”The funds required by the Cor­
poration in the initial stages will 
have to be provided entirely by 
the Government but it is hoped 
that ultimately the Corporation 
will be self-supporting so far as 
its working, expenses are con­
cerned.”
Now, this Corporation has been 

formed particularly to see and help in 
the functioning of the small scale in­
dustries and I do not know how this 
Corporation will be able to earn that 
much to meet the expenses of this 
Corporation. I do not understand 
how they will be able to do that 
because in the initial stages, whenever 
some small-scale industry has to 
be helped, the Corporation will have 
to find the money, instead of getting 
something from that small industry. 
I really do not understand how this 
C'^rporation will be able to remain 
self-supporting for its working ex­
penses. As I just pointed out, this 
body has a number of functions to 
perform.

675 LSD,

As I have already stated before, with: 
regard to the small-scale industries, it 
is also necessary that these industries, 
function as supplementary to the 
bigger industries as well as to produce 
original iwoducts. The CcHT?oration, 
will be able to market the products of 
these small industries. I find from t^C' 
statement that in a number of exhibi­
tions in different parts of the world 
we have a sort of display of our pro­
ducts and I am sure the benefit will be 
derived by these industries.

I feel that what the smaU indus­
tries require is the marketing side 
much more than anything else. 
According to the objective which is 
mentioned here, the idea is that they 
will accept government contracts and 
sub-contract them to suitable small- 
scale units. Here, I would also like to 
draw the attention of the hon. Min­
ister that if these contracts have to be 
taken from the Government and if the 
Corporation is to sub-contract them, 
and if the Corporation is going to get 
a margin between the two, then, I am_ 
afraid, it would not be really helping 
the development of the small indus­
tries. Generally, government are 
given to the lowest tenderers ana, m 
this case, if the Corporation is going 
to get a margin, then the small mdus 
tries will not be able to get the neces­
sary help.

There is another point which I want­
ed to know. In (b), it is said, to pro­
vide with loans and technical assis­

I hope the Corporation will 
not demand a larger margin between, 
the orders received and the sub-con­
tract given to the small-scale indus­
tries. Then the purpose for which 
this Corporation is formed will be 
defeated and I am afraid, it will not 
give the assistance which is required.

It should also be the function of this 
Corporation to see that the original 
tjTe of products are produced in these 
small industries. We do not think it 
will be possible for these small indus­
tries to compete with large-scale in­
dustries and we do not want that com­
petition. After all, competition can­
not be there: If there is competition.
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they will not be able to continue. 
Therefore, the question of competition 
does not arise. What is necessary in 
the situation in this country is more 
and more industries. Small-scale in­
dustries have their place and can 
function without competing with 
large-scale industries and their pro­
ducts. They should be supplementing 
the large-scale industries and produc­
ing original products which are not 
produced by the large-scale industries, 
like the cottage and handloom indus­
tries. As you all know, in different 
countries like Japan and Germany 
these products are produced by the 
■small-scale industries. I hope this 
Corporation will keep in view these 
particular problems and help the 
smaU-scale industries.

Shrimati Rena Chakravartty: Mr.
Chairman, I would like to welcome 
this SmaH Industries Corporation 
which nas been asking for some allot­
ments of money. But, 1 am also 

xather in a quandary to under­
stand how the small mdustrles, 
many of which are today facing keen 
competition from large industrial es­
tablishments, will be able to survive 
in the competitive market. For ins­
tance, coming from West Bengal, I can 
*ay that all round Calcutta we have in 
Howrah and other areas a large num- 
l>er of belting imits who are producing 
belts. But, today they are facing a 

tremendous crisis even though they 
have been doing this business for a 
number of years, because Good Year, 
Dunlop and others are producing 
large-scale beltings and these estab­
lishments have the finances of the big 
industry and they are outbeating these 

small units.

Then coming to such things as tins 
and kegs. These are also today 
the monopoly of Metal Box. These 
used to be manufactured by small 
units which really employ or use to 
«nploy large numbers of people.
Obviously, there may t>e certain
other types of industries which 
could be heli>ed by the Small
Ind\istries Corporation by getting 

large contracts from* Government

and by trying to co-relate the demands 
of the large-scale industries in the 
form of ancillaries, components and 
other articles. If we look al the 
National Income Committee’s Report, 
we find that the value of the net out­
put of these small enterprises sire to 
the value of something like 910 crores. 
Of course, this includes, I think, the 
cottage industries also. Comparing 
that with the value of the net output 
of factory establishment, it is only 
Rs. 550 crores. When you come to the 
total employment potential, the Small 
Industries employed about 11.55 
million people in 1950-51 while the 
factory at present has only 3 million. 
If we deduct a substantial amount for 
cottage industry workers, even then 
it win be quite a substantial tmmtMir 
that will be engaged m the small in­
dustries. The amount involved here 
in this grant is Rs. 10,00,000. 
On going through the Ford Founda­
tion recommendations, one point ttiat 
will strike anybody is their inability 
to understand the role of the money­
lenders. They say in the report that 
they do not know how far the money­
lenders actually play their part, but 
we. of course, know that unles.*: we are 
able to give quite a good and regular 
amount of creOit finance to these 
small industries, it will be impossible 
to really help them, either to cheapen 
production or to be able to subsist. 
Therefore, I feel that we should 
be told exactly how far tliis 
Rs. 10,00,000 will be sufficient 
to be able to cover not only the 
setting up of new plants, etc., but also 
the fact, how far this credit, which 
is absolutely essential, will also be 
met by the Rs. 10,00,000, because 
according to the Shroff Conrniittee re- 
conmiendations we find that they 
have suggested the consortium and 
other things, but I think small-scale 
industries will not be allowed to 
take benefit from them. This is a 
very important point and I feel also 
that the loans and the finance, which 
should form a very important part of 
the scheme, have not been properly 
budgeted according to the needs, and 
there is also the other point whether
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[Shrimati Renu Chakravartty] 
this Rs. 10,00,000 will be sufficient to 
be able to provide the raw materials 
which must be cheap, because after 
all Government cannot go on eternal­
ly  buying up stuff which will not be 
competitive. These are sonie of the 
points which we want to raise in 
order to be sure that the Small In­
dustries Corporation, about which we 
have got very vague idea as to how it 
is going to function, will achieve its 
object. We hear technological insti­
tutions and marketing institutions are 
going to be opened, but what about 
the credit needs of the small indus­
trialists credit? We do not know how 
this is going to function and whether 
there is any possibility of its func­
tioning immediately.

On Demand No. 4, I have given 
notice of a cut motion regarding the 
Plantation Enquiry CommissicML I 
welcome the setting up of this Com­
mission and we would prefer this 
to the Tea Export Committee which 
it is supposed to substitute. It is 
very important that besides going 
the whole question of capital struc­
ture ot tea production and ascertain­

ing what is foreign capitalisation and 
what is Indian capitalisation, the 
whole question of the cost structure 
especially with regard to the wage 
structure including both the wages 

of higher categories as well 
as the workers should be gone 
into. This is absolutely important 
and imperative because of the terri­
bly distressing conditions which pre­
vail in the tea gardens. Among the 
tea garden workers, there has been 
growing discontent and there have 
been strikes and shootings in the 
usual way. We should know 
whether the Plantation Enquiry 
Commission will take this question 
up. Besides going into the question 
o f financing, marketing, etc., the 
most important point about which 
we are waiting with expectancy is 
that for the first time we may go 
into the whole question of cost 
structure and about raising the very 
very low level of wages which today

prevails among tea garden workers 
especially. While supporting and 
welcoming the formation of the 
Plantation Enquiry Commission, we 
should like to stress that this Com­
mission should bring forward tti 
recommendations at as early a date 
as possible.

Sbri Kaniingo: My task is very
easy and very heartening because the 
purpose of the Government in the 
matter of small-scale industries cor­
poration has the full support of the 
House. I must confess that the pre­
sent Demand, which is put before the 
House, is only for a very limited pur­
pose. This has been explained in the 
sense that the Corporation will con­
fine itself in the initial stages to the 
operation of handling Government 
contracts. As members of the' House 
may know, it is impossible for a 
small man who produces, say. 10 dozen 
shoes or 20 gross pipe fittings, to go 
in, get the tenders, submit tenders, 
wait for acceptance, supply goods and 
book orders. Therefore, the purpose 
of this organisation will be to enter 
into contracts with the Governments, 
both Central and State, ^ d  then give 
them on sub-contract to other manu­
facturers and lend its services in 
supply and getting the goods. As Shri 
Tulsidas has said; the expenses are 
not likely to be met initially out of 
profits. The profits, as such, will not 
be in the operation of trading; it will 
be in fact on a ‘no profit, no lo5S* 
basis. The expenses are supposed to 
be met by the margin between the 
borrowing and lending. At present it 
is anticipated that it will be borrow­
ing somewhere at 3 to 3i per cent, and 
lending at about 5 per cent. There­
fore, when the operations of the Cor­
poration become large enough, it will 
be able to cover its expenses. Till 
then, the Government will have to 
find out the money for its working. 
The Rs. 10 lakhs which is asked for 
is merely the authorised capital. For 
the loan operations, as and when 
necessary, money will have to be 
obtained from the Government. In 
spite of my taking time, I might say
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that the difficulty in these matters is 
not the availability of money—the 
necessity is tremendous—but it is to 
an d  out procedures, standards, norms, 
for ihe requirements of
credit for a particular purpose, for a 
particular operation, etc. We have no 
knowledge of that. That means that 
trained personnel to handle these 
procedures are not available today 
simply because no institution for this 
credit has been organised for >ears 
up till now here. The credit, as my 
friend read out from the report, 
which is available to these people is 
unconscionable and in fact, in some 
places people have to borrow at 
the rate of 72 per cent. This 
sort of thing happens because 
no attempt has been made so 
far for institutions * of credit of 
the proper type. Government, with 
the concurrence of the House, will be 
prepared to extend its operations, but 
personally I think we should be very 
cautious about it till we gain the 
necessary experience of handling pro­
cedures, standards, etc. I am, there­
fore, very much obliged to the Mem­
bers who have participated in this 
debate and have supported the Gov­
ernment,

Regarding the Plantation Commit­
tee’s enquiry, as Mrs. Chakravartty 
had mentioned, the terms of reference 
are very wide and I think that the 
Committee who have been given wide 
powers to go into the relevant ques­
tions by the law of the land will* go 
into these questions. When their 
report becomes available, it will be 
the first of its kind in the country and 
it will enable the Government and 
the House to decide upon the policy 
to be followed in that connection. 
With these words, I submit that the 
Demands may be passed. .

Mr. Chairman: There are two cut 
motions Nos. 6 and 11.

Shri Talsidas: I do not press.
Sbri 7- K. CUaudhuri: I do not

press.
Mr. Ct^irman: There is no cut

moti®i how before the House as it is 
taken that these cut motions are not
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moved.
Shri Kanungo: May I submit that

they have already been moved and 
they will have to be formally with­
drawn.

Mr. Chairman: 1 shall ask leave of 
the House. Have the hon. Members 
leave of the House to withdraw the 
cut motions Nos. 6 and 11 which they 
had moved earlier?

Several Hon. Members: Yes.

1 MARCH 1955 Supplementary Grants, 756
1954-55

The cut motions were, by leave, 
withdrawn.

Mr. Chairman: What I would sug­
gest in future is that when hon. 
Members are not very serious about 
their cut motions they may simply 
say at the time when they are asked 
whether they will move or not that 
they do not want to move it but want 
to speak on it; that will remove the 
difficulty.

Shri S. S. More: Unless it is pro­
perly moved, one cannot even be 
competent to raise a discussion; the 
cut motions must be moved for rais­
ing a discussion.

Mr. Chairman: Anyhow it is a mat­
ter of procedure. Now, the questioa 
is:

“That a supplementary sum not 
exceeding Rs. 1,000 be granted to 
the President to defray the charg­
es which will come in course of 
payment during the year ending 
the 31st day of March, 1955; ia 
respect of Industries’.”

The motion was adopted. 
Shnmati Renu Chakravartty: I da 

not want to press my cut motion No. 
12.

9fr. Chairman: Shall I take it^that 
it is not moved at all?

Shri S. S. More: When it is not pres­
sed, only leave of the House will have 
to be granted.

Mr. Chairman: Has the hon. Mem­
ber leave of the House to withdraw 
the cut motion that she had moved?

Several Hon. Members: Yes.
The cut motion was, by leave, with­

* ; uirawn.
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Mr. Chairman: The question is: 
“That a supplementary sum not 

exceeding Rs. 7,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1955, 
in respect of ‘Miscellaneous De­
partments and Expenditure under 
the Ministry of Commerce and 
Industry’.”

The motion was adopted. 
Demand  No . 11— M inistry  op 

D efence 
Mr. Chairman; Motion is:

“That a supplementary sxmi not 
exceeding Rs. 55,000 be granted to 
the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1955, in 
respect of ‘Ministry of Defence’.”
There is one cut motion No. 13.

Creation of additional posts 
Shrimati Renu Chakravartty: I beg 

to  move:
“That the demand for a supple­

mentary grant of a sum not ex­
ceeding Rs. 55,000 in respect of 
‘Ministry of Defence’ be reduced 
by Rs. 100.”
There is just one point which I 

would like to know. It says here that 
this additional sum is needed for the 
<!reation of an additional post of De­
puty Secretary, one Under Secretary, 
one Private Secr^ t̂ary to the new 
Defence Ministry, one Section Officer 
plus extra furniture, etc. What I want 
to know is this. We have always had 
at different periods of time different 
people but we have always had a 
Defence Minister. I could not under­
stand the provision for a Private Sec­
retary now. Not only have we had 
a Defence Minister but we have also 
had a Defence Organisation Minister; 
there are two Deputy Ministers. What 
actually happened to the various 
other people who were actually func­
tioning as the deputies etc. of the 
Defence Minister? Why is it that we 
are again asked to sanction artditioral

sums of money for the new Defence 
Minister, new furniture, new type­
writers, etc. We should like to know 
the reason for this.

Shri S. S. More: They have become 
a casualty!

Shri Gidwani (Thaija): When tte
present incumbent, Dr. Katju— ît is 
so difficult to distinguish because 
there are two Ministers now and so 
I thought it would be better to men­
tion the name—was appointed as
Defence Minister, it was thought thal 
my friend Shri Tyagi will be reliev­
ed and displaced.........

An Hon. Member: it is very unkind 
of you to suggest like that.

Shri T. B. Vittal Bao (Khammam): 
Social Welfare Ministry is to be creat­
ed.

Shri Gidwani: Subsequently it came 
in the papers that he will not be dis­
placed but provided another minis­
terial job called the Social Welfare 
Ministry. So, I want to know whether 
both the Ministers are to be retained 
as Defence Ministers. If it is consider­
ed necessary—as it has been consi­
dered necessary— t̂o appoint Dr. Katju 
as Defence Minister, Mr. Tyagi who 
was active should be given more 
work;- otherwise it means unneces­
sary multiplication.........

Mr. Cliairman: I think the sugges­
tions of the hon. Member will pro­
perly come under the head ‘Cabinet’ 
and not under the Ministry of 
Defence. The hon. Member can speak 
about the particular expenditure to 
which he objects.

Shri Gidwani: I simply say that
there is more expenditure and it is 
not necessary.

Shri S. S. More: We can contend
that there are two occupants to the 
ministerial gadi. I do not know how 
they can occupy one chair together. 
The additional expenditure is requir­
ed for that purpose. There is sufficient 
duplication in the different depart­
ments and I believe that is why they 
are also seeking permission to pur-
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chase some duplicators. They also 
want to purchase some additional 
Hindi and English typewriters and 
duplicators. Duplicators are expect­
ed to deal with the duplication that is 
going on and which is very rampant 
in the department. They say that so 
many posts are being created on the 
usual scales of pay. When I spoke on 
grants.........

Shri Kaimngo: This point was re-
• plied to when you were not in your 

seat
Shri S. S. More: I am sorry then; I 

have no claim to seek further expla­
nation; I will be very frank. If the 
Minister can oblige me again by add­
ing to my knowledge, I should like 
him to give us why this ‘usual scales 
o f pay* is much better than the actual 
scales on which the jobs are to be 
created.

The Minister of Defence (Dr. 
Katjn): Mr. Chairman, so far as I 
am concerned, as Defence Minister, I 
am only responsible for the post of 
one Private Secretary. Before my 
appointment, this oflace was held by 
the hon. the Prime Minister and he 
had a Private Secretary of his own. 
When I got this assignment, there was 
no Private Secretary available for the 
Defence Minister. So, one has been 
appointed.

So far as other Deputy Secretaries 
and Under Secretaries are concerned, 
that has nothing to do with the office 
of the Defence Minister at all. These 
were appointed for other purposes. 
This office of Deputy Secretary was 
created for four months and a Deputy 
Secretary was appointed as an Officer 
on Special Duty for the purpose of ex­
amining, simplifying and reorganising 
the work of the Director of Military 
Lands and Contonments and imple­
menting the policy of the Government 
of India in regard to the cantonments 
and for generally improving the ad­
ministration of military lands and 
cantonments. This office was created 
on the 11th of May 1954 and lasted 
up to the 12th November 1954 wihen 
the Director retired and the Officer on 
special Duty ceased to function. So 
far as the office of the Under Secre­

tary and others were concerned, there 
was an enormous quantity of work 
which had been created in the Mmis- 
try owing to the expansion of the 
Indian Navy. The Indian Navy has
23 Directors and five Staff Officers and 
they complained that, owing to short­
age of officers in the Ministry, their 
work was held up. This complaint 
was found to be justified and an Under 
Secretary and a Superintendent and a 
Section Officer were appointed.

3 P .M .
So far as the question of other 

small charges is concerned, the prac­
tice is when one Minister goes to take 
up another work,— ŵell, what shall I 
say—the Ministry of which he was in 
charge takes away the tables and th& 
other Ministry has got the duty of 
supplying tables. So, my table was 
carried away, and the Defence Min­
istry had to get some small furniture...

Shri S. S. More: Does the Minister 
mean what he says?

Shri M. S. Gurapadaswamy: There 
is no turning the table?

Dr. Katju: ...and an extra tele­
phone. That is how these things come 
to. My hon. friend, the Minister o f 
Defence Organisation is in his old 
job. Please remember this: the De­
fence Ministry does not come very 
much into the light in this House 
except of course through the Question 
Hour. But it is a very expandable 
Ministry. It has got to deal with a lot 
of work, and while Shri Tyagi was 
functioning as Minister of Defence 
Organisation, the Prime Minister was 
the Minister of Defence. Of course, it 
is a matter for the Prime Minister to 
decide whether there should be any 
further adjustment. That is a different 
matter. But so far as this small sup­
plementary charge is concerned, 
these charges are essential, and I hope 
that the House will approve this.

The Prime BOnister and Minister of 
External Affairs (Shri Jawaharlal 
Nefam): The hon. Member, Shri
Gidwani. referred to all kinds of 
Press speculations. Well, he does not 
expect me—and I should advise him 
not to pay too much attention to this 
constant speculation in the Press

1 MARCH 1955 Supplementary Grants, 760­
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[Shri Jawaharlal Nehru] 
about who is to be the Minister, what 
is to be his portfolio, the department 
which he is to take charge, etc.

Coming to the Defence Ministry, as 
my colleague, Dr. Katju, (has just now 
said, the extent of the work of the 
Defence Ministry is probably not 
fully realised by many Members of 
this House: some undoubtedly do it. 
It is a tremendous organisation. As 
the House knows, a very large sum of 
money, nearly 40 per cent, of the bud­
get, is spent on defence. Vast and 
growing industries, especially in the 
last few years, large numbers of new 
factories—very big ones, defence 
industries and the like— ĥave b e ^  
started- While certainly we should not 
waste money on any additional staff 
which is not necessary, as a matter of 
fact, saving money and wasting 
money in the Defence Ministry has 
littje to do with a few persons but 
rather with the way in which it is 
managed. For instance, a false step 
or a slackness somewhere, may make 
us lose a few lakhs of rupees in a big 
concern somewhere, and a right 
method may save it. My colleague, 
Shri Tjragi, in the course of the last 
year or two, I believe,— cannot place 
exact figures—saved us, in a sense, 
by a close scrutiny, something like a 
crore of rupees.

Shri Tyagi: Rs. 6 crores.
Shri jawaharial Nehm: He says Hs.

6 crores. Well, there are two ways of 
saving: one is by doing something 
which might result in saving; the 
other is doing the thing well and in a 
more economical way. The point is 
that all these things require a tre­
mendous check and scrutiny. While I 
do not wish to make any invidious 
comparisons, so far as our Defence 
services are concerned, they are com­
petent; they are efficient; they are 
able. There are senior officers, middl­
ing officers and junior officers, and 
they can stand up to anybody in any 
o^er country. They do their work 
efficiently and the Defence Ministry 

I “ y so. a competent Min­
istry. That does not mean nothing

wrong can occur, in a htige orga]^a> 
tion, and there is aiways a tendency 
in big organisations to become static. 
It is for all of us to see that it does 
not become static. We have to deal 
with the labour problems on a big 
scale as it is a big ejnploying Minis­
try, and so on. Therefore, I felt, and 
more especially in regard to these 
great industries that are rising up in 
the defence establishments, that Shri 
Tyagi’s services could be extraordi­
narily useful to us. His experience 
and, if I may say so, his way of deal­
ing with the himian element, that is, 
with those people who are working 
in those establishments,—all that will 
be of great help, and therefore^ I 
requested him more especially to deal 
with these establishments and other - 
matters. We are making’ fairly big 
purchases. We hope, of course, to 
make these things ourselves very soon 
and not to go abroad for anything— 
whether it is aircraft or anything 
else. All these things require very 
much looking into. Wise men and wise 
step save us lakl^ of rupees although 
we may spend a very small sum of 
money on that i>articular person.

Mr. Chairman; Has the hon. Mem­
ber the leave of the House to with­
draw the cut motion No. 18?

Several Hon. Members: Y e s , ^ .
The cut motion was, by leave, 

withdrawn,

Mr. Chairman; The question is:
‘That a supplementary simi not 

exceeding Rs. 55,000 be granted 
to the President to drfray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1955, 
in respect of ^Ministry of De­
fence*.”

The motion was adopted.

D e m a n d  N o  ̂ 23— Êx t e r n a l  A f fa ir s  

Mr. Chairman: Motion is:

‘That a supplementary sum ftoT 
exceeding Rs. 30,67,000 be grantetl'
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whether the opening of missions are 
a prelude the formal diplomatic re­
cognition. With regard to the missions 
that we are going to open in Cambo­
dia and Laos, I have to mention that 
since the Geneva Agreement, there 
has been some confusion in the public 
mind as to the international status 
of these two States.

With regard to the two Viet-Nam 
States, that is North Viet-Nam which 
is dominated by the Viet-Minh orga­
nisation and South Viet-Nam, of 
course the position is a bit uncertain. 
But so far as Laos and Cambodia are 
concerned, they are parts of the As­
sociated States of Indo-China which, 
under the French Constitution, form 
part of the French Union. And as far 
as I remember, even when Mr. 
Mendes-France was the Prime Min­
ister of I'rance, he also said that the 
Geneva Agreement has not altered in 
any manner the status of these asso­
ciated States and their relation wilh 
metropolitan France. And there is 
also the other fact that all these three 
Associated States, which are parts of 
the French Union, have been accord­
ed diplomatic recognition by the 
United States, the United Kingdom 
and many other member-States of 
the United Nations. Yet these are not 
independent States and I do not knOw 
what their status might be in terms 
of intemtional law, but that confu­
sion remains. There is also simultane­
ously a. move, since the Geneva Con­
ference, to get these States recognis­
ed, particularly by the Colombo 
Powers, and specially by India. The 
demand has been raised by the head 
of the State of Laos and by King 
Narodom Sinhanonk of Cambodia as 
well, that they want India’s help, 
India’s recognition and all that. So 
we want the Prime Minister to make 
it clear what our policy is going to 
be. It is no use saying, as has been 
indicated in the foot-note to this sup­
plementary budget paper that “the 
decision to open new Missions in 
Indo-China was taken on account of 
the fluid political situation in tbat 
country and the need for establlsh- 
mg Closer association of Iijdia with 
those developments” . It seems that if

to the President to defray the 
charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1955, in respect of *Exter- 
nal Affairs’.”

Policy behind decision to open new 
missions in Indo-China, Sudan and 

Spain

Shri X. K. Chaudhnri: I beg to
move: '

• “That the demand for a sup­
plementary grant of a sum not 
exceeding Rs. 30,67,000 in regpect 
of ‘External Affairs’ be reduced 
by Rs. 100.”

Appointments of persons to legations

Shri M. S. Gompadaswamy: I beg
to move:

“That the demand for a sup­
plementary grant of a sum not 
exceeding Rs. 30,67,000 in respect 
o f ‘External Affairs’ be reduced 
by Rs. 100.”

Necessity of continuing organisation 
for recovery of abducted women and 

children
Shri M. S. Gompadaswamy: I beg

to move:
“That the demand for a sup­

plementary grant of a sum not 
exceeding Rs. 30,67,000 in respect 
of ‘External Affairs’ be reduced 
by Rs. 100.” ■
Mr. Chairman: Demand No. 23 and

these three cut motions are now 
before the House for discussion.

Shri T. K. Chaudhnri: I have sought 
to move cut motion No. 8 in order to 
raise a small question -viiiich has 
some big implications. Our Govern­
ment have decided to open missions in 
Hanoi, that is, Vietnam, Phnom Penh 
(Cambodia), Vientiane (Laos) and 
Madrid (Spain). So far as Khartoum 
and Muscat are concerned, I have no 
questions to ask. But so far as the 
three other missions are concerned, 
those in Indo-China, and also the 
mission in Madrid is concCTned, 1 
wan‘i to ask a straight question
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.̂ che situation is fluid, then there have 
been no precise developments. And 
the question naturally arises whether 
-we are not pursuing a policy of drift 
^uid waiting for some specific deve­
lopments to take place, and then only 
we would decide our policy. We want 
.a categorical statement as to what 
-^ort of liaison our Government is to 
maintain, particularly with these 
vthree States.

And the same question may be ask­
ed with regard to the Mission that we 
-are going to open in Spain. About 
Spain and world opinion about the 
present government of Spain I do not 
want to deal. But the opening of this 
Mission seems to be rather—what 
shall I say, I do not find the right 
word.........

Shri M. S. Gumpadaswamy:
necessary.

Un-

Shri T. K. Chaudhuri: Not unneces­
sary. It seems to be a bit portentous, 
1 would be happy if at least the 
opening of this Mission is not a pre­
lude to recognition of the Franco 
Government of Spsiin.

Shri M. S. Gumpadaswamy: I am
participating in the debate at this 
stage to criticise the policy of the 
'Government in opening new Missions 
abroad and, secondly, to criticise the 
whole manner of appointments of 
•Ambassadors and Ministers in foreign 
countries (An hon. Member: Is it a 
Budget speech?) It’ is not a General 
Budget speech.

The appointments of the heads of 
Missions abroad have all along been 
the clwe preserve of the Prime Min­
ister or the Minister of Foreign Aff­
airs. The appointments have beer 
made in his absolute discretion. This 
House is not aware wh^her any code 
has been evolved whether there is any 
basis on which the appointments of 
Ambassadors and other Ministers are 
made. Let me point out.........

Mr. Chairman: I think this is a gen­
eral question which is a proper sub­
ject for discussion at the time of the 
General Budget, not at the time of 
discussion of the supplementary 
grants. If the hon. Member has any­
thing to say regarding particular ap­
pointments in the present case, he can 
very well do so, but not about the 
general policy of these appointments.

Shri M. S. Gurupadaswamy: I am
referring to this particular question 
of opening new Missions in places 
like Indo-China, Sudan, Madrid, and 
my general proposition fits in with 
the criticisms that I am going to make 
against opening Missions in these 
countries.

My friend just now said that it is 
rather premature to open any office 
in the three States of Indo-China, 
because the conditions in‘ Indo-China 
are in a state of flux.

Shri T. BL Chaudhuri: On a poiiit 
of personal explanation. I did not say 
it is permature to open these Mis­
sions. I want these Missions to be 
there. I only wanted to know whether 
the opening of these Missions would 
be a prelude to recognition, at least 
so far as Laos, Cambodia and Spain 
are concerned. So far as North Viet 
Nam is concerned, I do want that owr 
Government should recognise it.

Shri M. S. Gumpadaswamy: I do
not want to enter into a controversy 
with what he has said, but his entire 
trend of discussion was whether it 
would be desirable at this stage to 
open Missions in those places. So I 
am just supporting his view-point.
(Shri S. S. More: But he does not 

realise it). I am saying that the affairs 
of Indo-China are in a very fluid con­
dition and there are vital questions of 
recognition involved. That is why it 
would be, I say, premature to open 
Missions in these three constituent 
States of Indo-China.

Then again, with regard to 
Khartoum (Sudan) the explanatory 
note states that **the Liaison Officer 
is being stationed at Khartoimi as a 
result of the constitutional changes
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now taking place in that country and 
the desire to establish closer relations 
between India and Sudan” . We take 
it that the constitutional changes are 
still being made; there is no consti­
tutional settlement as yet in Sudan; 
we do not know the future status of 
Sudan. When the conditions are in 
such a fluid state, I do not see why 
we are opening a new Mission there. 
We do not know whether Sudan will 

‘ form part and parcel of Egypt or 
whether this country will remain 
independent I consider that the open­
ing of a Mission in Sudan is rather 
premature.

About the opening of a Mission in 
Spain, the reason given in the Expla­
natory Memorandimi is, that India 
should have some sort of representa- 
lion in the Iberian Peninsula and so 
the Government has decided to estab­
lish a Consulate in Spain. The pre­
vious speaker referred to the dubious 
nature of the administration in Spain. 
I know that the world opinion about 
the political set up in Spain is not 
very favourable and I agree with my 
hon. friend that the head of the State 
in Spain is a dictator. By our opening 
a Mission there, it will not in any 
way mean that we are favouring the 
idea of dictatorship or that we are 
welcoming that. But, in this particu­
lar context of the word, it will not be 
good for us to set up any sort of Mis­
sion in that country. Therefore, I beg 
of the Prime Minister not to open 
any Mission in that country.

I refer to the question of appoint­
ments in these various Missions. T 
have got here figures to show that the 
appointments are usually made by 
the Prime Minister in his absolute 
discretion and most of the places are 
filled by the Indian Foreign Service 
officers and a few  by others. I feel 
that no adequate representation Is 
given to people who are in public 
life.

Mr. Chairmaii: I have already
ruled that out.

Shri M. S. Gnnipadafwainy: That
is all right. I am making a point here. 
Whatever may be the Missions that 
are today or arc opened hereafter.

the Prime Minister is making appoint­
ments to those places, without taking 
anybody from the public life.

Mr. Chairman: You are again on
the same point. Order, order.

Shri M. S. Gumpadaswamy: I do
not want to pursue the matter fur­
ther. There is another cut motion 
also.

Mr. Chairman: If you mean by this 
‘Appointment of persons to legations' 
general policy, I shall have to disal­
low this cut motion No. 1. If you want 
to say anything about a particular 
appointment, I shall allow it: not
otherwise.

Shri M. S. Gumpadaswamy: You
can take it as a policy matter or not 
a policy matter as you think fit. I am 
coming to the next cut motion: I 
mean the organisation for the re­
covery of abducted women. This has 
been with us for the last 8 or 9 years.

Shri V. G. Deshpande (Guna); 
Against continuance: that is all righ .̂

Shri M. S. Gurapadaswamy: I am 
referring to the Central Recovery 
Organisation. I feel that the expendi­
ture that is proposed is rather un­
reasonable. 'Die explanation that has 
been given to us in the Explanatory 
Memorandum is not sufficient to show 
what are the items for which such an 
expenditure is necessary. It is very 
regrettable that the Minister has not 
given us sufficient data for this parti­
cular demand.

Lastly, I say that there has been 
too much of bloating of expenditure 
in the administration. I feel that if 
enough care is taken by the Minister, 
he can bring about a lot of economy 
in expenditure.

Shri V. G. Deshpande: May I speas
for a minute or two, Sir? I want to 
make brief observations only on two 
ptfints. There is one item in this de­
mand No. 23, Entertainment charges 
Rs. 5,10,000. The explanation given 
is that additional provision is required 
to meet the expenditure on the visits 
of the Prime Minister of China and the 
President of Yugoslavia’ to India. I 
have no objection to some expendi-
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[Shri V. G. Deshpande] 
ture being made on the entertainment 
of the Prime Minister of China or the 
President of Yugoslavia. But, I feel 
that the expenditure is out of all pro­
portion and is rather too much. When 
Marshal Tito came to India, we did 
want that some fraternisation should 
be made. We never wanted that there 
should be such a long procession of 
receptions at every place making it 
so expensive. (Some Hon. Members: 
Why not?) That is one objection that 
I wanted to raise.

The second objection of mine is re­
garding the point which Shri M. S. 
Gurupadaswamy referred to: about the 
continuance of the special -expenditure 
in connection with the recovery of ab­
ducted women and children. The ex­
planation given is to meet the expendi­
ture on the extension of the life of the 
Central Recovery Organisation for 
which provision was originally made 
for a part of the current year. 
I would like to express the opinion 
of a large section of this House 
when I say that we are not satis­
fied with the working of this organi­
sation. Therefore, we are opposed to 
the continuance of this organisation. 
Recently, cases have come to our 
notice where not only justice is not 
being done, but very inhuman suffer- 
rings are inflicted on Indian women. 
Just now, an instance has ^ome to my 
notice where a lady from India was 
sent to Pakistan forcibly. There, 
her husband whom she had divorced in 
1942, refused to take her back. That 
lady with three or four children came 
to India. Then, she was again forcibly 
taken back to Pakistan. We made re­
presentations to the Govemmant of 
India in the Home Ministry. That wo­
man made statements before magistra­
tes, I do not want to go back, t.obody 
is prepared to take me there. Htjr hus­
band is here; her children are there. 
Such inhuman instances are rnni'jg 
to our notice. We are infonr.ed that 
the same person who was not liked by 
many persons has been again appoint­
ed in charge of this Recovery Organi­
sation. In view of this state ^f affairs, 
I appeal to the Prime Ministt^ of India

that the continuance of this organisa­
tion should not be taken up and that. 
this organisation should be discontinu­
ed.

Shri Jawaharlal Nehru: I may take 
the last point first. The hon. Member 
who has just spoken referred to the 
Abducted Women’s Recovery Organic 
sation, and to a particular instance. L 
know nothing about this incident. I  
should be very grateful if he could 
supply me the particulars of th£t inci­
dent so that I can enquire because it 
is our defimtely proclaimed policy that 
no woman should be sent across the 
border except with her consent.

Shri V. G. Deshpande: I think Shri 
Datar knows this. Shri U. M. Trivedi 
has brought it to his notice.

Shri Jawaharlal N^ira: I do not know 
anything about it. This is our definite 
policy. If any mistake has been made 
or an error has been committed. I am̂  
prepared to correct it.

With regard to the larger question 
of the entire organisation, the question 
of expenditure involved which the 
hon. Member raised is not, if I 
may say so, very pertinent. 
That is to say, if we have 
an organisation, we have to spend 
money on it. If we decide on groimds  ̂
of policy that it is no longer necessary 
to have the organisation, that is an­
other matter. Whether we should 
continue it or not is a matter which, 
no doubt, we will have to cons-der ia 
the future. But if we continue it, we 
have to continue it more or leas 
effectively and efficiently.

Shri S. S. More: When the original 
budget was submitted, you had deci­
ded to continue it only for part of the 
year; that is why you are coming  ̂
again for a supplementary" grant.

Shri Jawaharlal Nehra: Quite so.
Shri S. S. More: Why did you revise 

that decision?
Shri Jawaharial Nehm: Because we 

have thought it desirable to continue 
it. because in fact it is doing, and it 
has done even lately extraordinarily 
good work, and certain remarkable re­
coveries of these unfortunate
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have taken place as a result of some 
-years’ labour, if I may say so.

Shri V. G. I>eshpaiide: From India to 
Pakistan or from Pakistan to India?

Shri Jawaharlal Nehru: From both.
As a matter of fact, the recoveries in 
Pakistan were speeded up a little, some 
months back.

, But as I said, this question of policy 
- is a larger question Let us consider 
it. We have to consider it anyhow, 
because the present Act I believe, ends 
in about three or four months’ lime 
perhaps; so, we shall have to consider 
it as to whether it should be continued 
or not. But so long as it is there, na­
turally we have io  spend some money. 
We cannot unilaterally put an end to 
our organisation.

Coming to the question of appoint­
ments, although you. Sir. did net allow 
the larger question of appointments to 
be raised, yet may I with your permis­
sion, say one or two sentences in regard 
to that? Appointments to foreign ser­
vices, obviously and largely, take place 
from the Foreign Service. What is the 
Foreign Service for? Here is a specially 
trained band of people. When we re­
cruit them by public examination, we 
are supposed to give them two and half 
years’ special training, after they have 
been recruited by public examination 
which is competitive; we gifve them two 
and a half years’ training, part in 
India and part of it abroad, including 
the learning of languages and other 
special studies required for their ser­
vice. Here, we build up this Service 
specially for this purpose of diplomatic 
and consular representation abroad. 
The hon. Member wants me not to use 
that Service, and he says, appoint pub­
lic men. Then, the Service i.s not real­
ly necessary, and we can appoint all 
persons to it. As a matter of fact, 
quite a fair number of public 
men have been appointed and are 
appointed from time to time; and 
more or less some of them might be 
p^sidered to have become members of 

^the Foreign Service in the sense that 
mey continue there, that is to say they 
pre not formally members of the

Foreign Service, but they continue from 
one post to another, although they came 
from the public. The House would 
realise that there has to be continuity 
of experience in all that. If a public 
man goes there, he goes '̂ hcre for some 
time, not for a holiday, no: for h year’s 
holiday,—for that will be absurd. He 
has to make a choice really that he will 
continue there, so long as everything 
suits him and suits the work that 
he does. Therefore, we have a 
number of these persons who are 
in our Service, who are public 
men, i.e. who were engaged in public 
activities but who were appointed to 
this service, and who have served in 
one post or another elsewhere one after 
the other. Normally speaking, except 
for a few topmost Embassies, for im­
portant posts abroad, for which we 
prefer to appoint public men rather 
than Service men, the others normally 
go to our Service mefc who are special­
ly trained for that purpose. I hope the 
House realises that this business of dip­
lomatic representation has become 
quite extraordinarily technical and re 
quires specialised knowledge, not the 
broad knowledge that a public man no 
doubt possesses of public affairs, but 
a h i^ ly  technical knowledge of the way 
things are done, apart from the know­
ledge of foreign languages. I do not 
say all our people abroad know foreign 
languages, but most of them know 
some other foreign language. If you go 
to China, you will find some of our 
people knowing and speaking Chinese 
fairly fluently. If you go to Moscow, 
you will find one or two of our young 
men speaking Russian fluently. We 
cannot have public men suddenly, who 
can speak foreign languages so fluent­
ly or even badly. So, there are all 
these considerations to be borne in 
mind.

As for appointments being made at 
the sole discretion of the Prime Minister 
or the Foreign Minister, appointments, 
if they are made from the services, 
that is to say, if they are transfers or 
promotions, etc. are, normally speaking, 
made by what is called a Foreign Ser­
vice Board. It is an official Board,
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[Shri Jawaharlal Nehru] 
and those appohitmentB come up to the 
Minister in charge for confirmation or 
for such advice as he may give. 
These are normal transfers from 
one place to another. Of course, 
appointment to an important Mission 
has to be considered separately. 
But for the other smaller Missions, 
Consular Offices, etc. the Minister 
has hardly anything to do with 
it, except to glance through the report 
of the Foreign Service Board. But 
ianportant appointments are considered 
by the Foreign Affairs Committee of the 
Cabinet. They consider it; the Foreign 
Minister brings it before them, discusses 
it with them formally and informally, 
and then important appointments are 
made. This is the procedure follow­
ed.

Now, I would come to the Missions 
in Indo-China and Spain. Take up 
Spain first. The proposal is to apoint 
a Consul-General in Spain. That does 
not involve what is called normal re­
cognition of the Government. That is 
so, and there is no present proposal 
before us for any such recognition of 
the Government of Spain, although in 
view of what the hon. Member oppo­
site said. I might point out that in re­
gard to the recognition of other 
Governments, we have often 
taken up the stand that reco­
gnition should have nothing to do 
with liking or disliking a government; 
in other cases, we have taken up this 
stand, and we still take it up. That 
U to say, if a government is a function­
ing government, we should deal with 
it as such, and mt lay any stress on 
our liking its political or economic 
structure or not. So, there is that 
point. Nevertheless, the fact is that for 
the present, we are having a Consul- 
General in Spai*n to look after certain 
commercial and other interests; and 
there is no other proposal before us.

In regard to Indo-China, hon. Mem­
bers have referred to the fluid situation 
there; they have referred also to Sud­
an. Now, I should have thought that 
where there was fluid situation there 
was all the more the necessity for us 
to be represented there. In Indo-Qiina
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of course, we have got a very special 
interest because of these Commissions, 
Our people are functioning in the Com­
missions there, and functioning wellr 
But it was not right arid proper for us 
to ask the chairman of the Commissioa 
to represent us on the political plane. 
He is occupying for the moment an in­
ternational position; he is thti chairman: 
of an international Commission; and he 
could not deal with the government 
there as our agent directly. And it 
was very necessary that we should have 
representation there, because problems 
are arising daily. It is quite essential 
to have representation there, from the 
practical point of view.

In giving formal recognition to these 
governments, there is always a difficul­
ty, because many of these cases are 
what might be called border-line cases. 
It is difficult to say whether in law they 
are hundred per cent independent or 
ninety per cent indeperident. Some­
times, they are going’ towards hur.dred 
per cent independence. Take Sudan; 
it is not hundred per cent independent 
today, but it is going towards independ­
ence undoubtedly. And we are deeply 
interested in Sudan and other countries 
of Asia. We nave now appointed a 
person whom *̂ e call a Commissioner 
in Sudan; a kind of Consul-General he 
is really, more or less functioning und­
er our Embassy at the present moment. 
in Cairo. But it may very well 
be thought of after a year or so, when 
we shall have an entirely different re­
presentation and status in Sudan. 
Many of these countries in Africa are 
emerging into independence, and many 
of them look up to India for all kind.«t 
of advice, support, etc. And it is far 
mere convenient for us to be re­
presented there to deal with them, to 
help them, and to advice them, than 
to wait till some future contingency,, 
when they can be said to be hun­
dred per cent, independent.

In regard to Indo-China, the general 
principle we wanted to follow was that 
we should treat all these States in 
Indo-China in the same way. There 
may be a 'difference there, but we cannot
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parted from tliere, the French ofluers 
have departed and all ihat. Certain 
things, I believe, still remain tc be 
decided and settled. How far they 
have gone towards settling them, I do 
not know; may be that something 
remains. But, again, all these thing? 
are rather vague. Even the Head f)f 
the State of North Viet Nam has open­
ly proclaimed— n̂o doubt, he claims to 
be fully independent—that he is pre­
pared to be in the French Union as an 
independent member, and not in a sub­
ordinate sense. He has proclaimed that 
too.

So that, we are passing thiouch u 
certain transttiorial ario difficult slaije 
in Indo-China. and it is desirable and 
necessary from our point of view to 
have close contacts ^̂ ith these States 
to know what is happening there. We 
have got a responsibility ihcrc, and 
therefore, we decided to appoint these 
Consuls-General. May be, of course, 
at a later stage we may appoint some 
other type of representative, but for 
the moment we have Consuls-General.

BIr. Chairmaa; New, 1 shall put ^ut 
motions Nos. 1, 2 and 8 relating to 
Demand No. 23 to the vote of the 
House.

The cut motions were negatived 
Mr. Chidrman: The question is:

“That a supplementary sum not 
exceeding Rs. 30,67,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1955, in res­
pect of ‘External Affairs’.”

The motion was adopted.

D e m a n d  No. 24A—F r e n c h  E s t a b l i s h -  
]vtENTs IN I n d ia

Mr. Chairman: Motion is:
''That a supplementary sum not 

exceeding Rs. 18,96,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1955, in 
respect of Trench Establishments 
in India’.”

^erentiate in this way. They are all 
^oing through a certain period of tran­
sition. In North and South Viet Nam, 
it has been agreed to have the elet'tions 
jiext year, before June, and we can 
hardly, before that elecUon takes place, 
come to a decision that we vfm. recog­
nise North Viet Nam and not South 
Viet Nam or South Viet Nam and not 

I^orthViet Nam. It produces confusion. 
Therefore, we cannot in that official 
.sense recognise them. But in effect, 
-vfrithout any official recognition, there is 
practical recognition all the time. We 
are dealing with them day to day; we 
have to. Not only through the Inter- 
aiational Commissions, but otlierwise 
'we are dealing with them all the time. 
When I went there, I paid a visit to 
all the four States; you may caU it an 
official visit. One does not pay an 
official visit unless one recognises that 
country. I went to Hanci, I went to 
Xaos, Cambodia and Sc-uth Viet N am - 
all the four places. So we are appoint­
ing Consuls-General there in three of 
-the States—Laos. North Viet Nam and 
South Viet Nam. In C.ambodia, condi­
tions are somewhat dL^erent, that is, 
in theory and in law; there is no French 
.influence left, no French army left. 
iVhatever other influences can be ex­
ercised, is a different matter. So it has 
a rather special position compared to, 
say, Laos. Therefore, we have sent 
there a special conmiissioner. 

;His position is not quite deter­
mined according to the status 
of diplomatic representation that 
is, the Special Commissioner will 
represent us till a formal decision 
is made as to the nature of our repre- 
.sentation there. Perhaps hon. Members 
know that the King of Cambodia is 
coming here in about a fortnight’s time. 
That itself is official recognition. We 
shall receive him officially. If a.ay other 
Head of a S+ate cr Prime Minister of
^ny of the States......

Shri T. K. Chaudhri: Is it the conten­
tion of the Prime Minister that the for­
mal relation between Cambodia and the 
French Union has been dissolved under 
articles 60 of the French Constitution?

Shri Jawaharlal Nehru: I cannot ans­
wer that question precisely and defi­
nitely. But the French army has de-
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Additional expenditure^ following de 
Jacto transfer

Shrimati R<^a Chakravartty; I beg 
to move:

*‘That the demand tor a supple­
mentary grant of a sum not ex­
ceeding Rs. 18,96.000 in respect of 
’’French Establishments in India’ 
be reduced by Rs. 100.”
I just have two points to make. One 

is that there is an expenditure to be 
voted upon for the office of the Chief 
Controller of Exports and Imports. Now, 
we have been wanting that there 
should be full integration between 
Pondicherry" and the rest of India and 
as such, we hope that in the very near 
iuture this question of exports and im­
ports will not be there. We would like 
to know very much from the Ministry 
what actually is the position with re­
gard to this integration.

The second point is that we are glad 
to see that the various items of ex­
penditure have, to a certain extent, been 
incurred due fo changing over.from 
French rules to Indian rules, for ins­
tance, payments to unemployed mill 
workers according to Indian rules, and 
again, pajrments of pensions out of the 
Pension Fund according to Indian ruleb. 
We hear that in a few months’ time, 
there will be full elections and we hope 
that Pondicherry will become fully 
integratea with India.

Now, while we are voting sums which 
will be â Tding to the integration and 
while we are changing over from the 
French customs and rules to Indian 
rules, we should also like to again 
raise this question of the general ad­
ministration, which is in the hands of 
the Municipal Commissions. I remem­
ber that the Prime Minister during the 
last discussion had stated that notliing 
could be done because of the terms of 
the Indo-French agreement, and thst 
certain people, very undesirable, accord* 
ing to some of us, people who certainly 
have not got a very patriotic past—some 
c f  them even people who have been ac­
cused of corruption— ŵere still in the 
Municipal Commissions because they 
were there in the former French com­
munes, In view of the fact that more 
mnd more we shall be integrating the

former French possessions with India, 
we should specifically like to stress 
that these Municipal Commissions 
should not be allowed to function at 
the time of the elections which, we 
think, will not be fair and free unless 
they are removed and Gk)verument 
directlj  ̂ take over— în order to see that 
there are free and fair elections.

Mr. Chairman: Demand no 24A and 
the cut motion are now before the 
House for discussion.

Sluri Nambiar (Mayuram); I have al­
ready pointed out to the External 
Affairs Ministry earlier that these Mu­
nicipal Commissions are not fun ‘tinn­
ing properly in the sense that these 
Commissioners or rather the Chair­
man—that is the term used—were no­
minated by the present Government. 
These Chairmen were previously help­
ing the French Government to contirue 
there, and these people are corruot al­
so. The point we have to submit here 
is that we are voting such a large am­
ount for the expenses connected /ith 
Pondicherry, So we have got also to 
see whether these amounts go into 
proper hands. What we suggest is 
that these Commissions as sur;h may 
be dissolved and the entire gLX.-ern- 
ment taken over by the Commission* 
ers appointed by the Central Ĝ vvern- 
ment. The elections under him will 
be much better than under the 
Municipal Chairmen. When we speak 
of Municipal Commissions Munici* 
palities ^  Pondicherry, it does not 
mean that they are like our 
municipalities. Here our municipalities 
are local boards with limited powers 
whereas these Municipal Chairmen have 
executive powers and they are govern­
mental heads, so to say. Therefore. I 
submit that this thing has got to be 
changed and rectified before we go on 
with the elections. I submit the whole 
matter must be considered at very nigh 
level before we proceed further.

Shri T. S. A. Chettiar (Tiripur): Sir, 
this matter of the French possessions 
is in a fluid state, ihey have created 
a seperate State of Pondicherry but 
sooner or later this will have to be 
mer̂ *»'̂  with the Madras State (Inter­
ruption.). There are certain questions 
about which the people of Pondicherry
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are disturbed. They have been having 
A certain state of affairs. Education 
had been completely free. Some of 
them have been educated and are still 
being educated in certain French Uni­
versities. They are worried as to whe­
ther that state of affairs will continue 
or not because the state of affairs pre­
vailing in the Madras State or the 
neighbouring States—^whatever they 
are—not exactly the same and do not 
provide free education up to the college 
standards. I understand that an as- 

‘ surance has been given by the Prime 
Minister that the concessions that they 
are now having will be continued. It 
is a matter of concern as to how long 
that wiU be continued. It is a matter 
of time as to when they will be integ­
rated with the bigger units that are 
now existing. When they are integrat­
ed, which I think will be sooner rather 
than later, will these concessions con­
tinue? These are some of the inings 
that are troubling the minds of the 
people of the erstwhile French posses­
sions, which have now been conceded 
to India. I hope that they would like 
to have a definite idea about the as­
surance which has been given by the 
Prime Minister about these matters.

The Deputy Minister of External 
Affairs (Shri. AnU K. Chanda): Mr.
Chairman. I first take up the question 
of the Municipal Commissioners. Be­
fore the 18th March, there were Muni­
cipal Commissions which were func­
tioning and they passed a resolution 
asking for merger with' India. As a 
result of that, during the last days of 
the French rule, they re-nominated the 
Municipal Commissions excluding 
those members who had voted for mer­
ger with India. We have just re-nomi­
nated all those members who were 
there before 18th March, 1954. This is 
a very temporay arrangement because it 
is our earnest desire to have the elec­
tions as early as possible. The Elec­
tion Commissioner of India has recently 
been to Pondicherry and the registration 
of voters is taking place and going on 
still. We expect to have the elections 
by Ji’ne positively

Shrinuiti Renu Cliakravartty: Who
will be the administrative and execu­
tive head during, the elections?

Shri A i^  K. Chanda: There is the 
Chief Commissioner of the State o f  
Pondicherry as in any other State.

Shrimati Renu Chakravartty: The’
Municipal Commissioners have the 
executive authority. Therefore, I 
want to know whether they will con­
tinue in office at the time when the 
actual elections are takitig place.

Shri Anil K. Chanda: The Ministers- 
in the Government of India have the’ 
executive authority and they still 
mam in authority when the electiom 
take place. Why should we assume 
that the elections will not be free and 
fair only because the Commissioners 
are there? These were the persons who 
irere elected to the Municipal Commis­
sions before the 18th March and these 
are the people who voted for merger 
with India.

Shri Nambiar: They were elected
when the French were there and the 
franchise then was restricted. When 
the change came they were removed 
and now you have put them back.

Shri Anil K. Chanda: I am sorry that 
the persons who generally speak so 
eloquently about democracy are ques­
tioning the authority of the Muni­
cipal Commissions there. The whole 
matter is receiving our consideration 
and all views will certainly be consider­
ed. What is going on in the State of 
Pondicherry is a very temporary phase 
because it is only de/acto transfer that 
has been effected and de jure transfer 
has not yet taken place. I am sure 
every consideration will be paid to Mrs.. 
Chakravartty’s suggestions.

Shri T. S. A. Chettiar: What about
the other one?

Shri Anil K. Chanda: No change has 
been brought about. I can assure Mr. 
Chettiar.

Shri T. S. A. Chettiar: May I know  ̂
for how many years they will be con­
tinued?

Shri Anil K. Chanda: I am not aware
of any such specific assurance.



781 Demands for 1 MARCH 1955 Supplementary Grants,
1954-55

7fc

M t .  Cbairman: Now 1 wiU put cut
motion No. 14 to the vote of the House. 
The question is:

“That the demand for a supple­
mentary grant of a sum not ex­
ceeding Rs. 18,96,000 in respect of 
‘French Establishments in India’ 
be reduced by Rs. 100.”

The motion wa$ negatived.
Mr. Chairman: Now, I will put the 

Demand to the vote of the House.
The question is: '

'‘’nint a fiupplementa/y sum not
exceeding Rs. ’ 8,96,00n be granted 
to the President to defray the char­
ges which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in res­
pect of ‘French Establishments in 
India’.”

The motion was adopted.

D e m a n d  No. 53—C a b in e t

Mr. Chainnan: Motion is:

■‘that a sum not ex«eding 
Rs. 2,07,000 be granted to the 
Presi'dent to defray charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1955, in respect of 
‘Cabinet’ .**

Appointment of 1 Cabinet Minister and
5 Ministers of State.

Shrimati Renu Chakravartty: I Keg
to move:

“That the demand for a supple­
mentary grant of a sum not exceed­
ing Rs. 2,07,000 in respect of ‘Cabi­
net’ he reduced by Rs. 100.”

I have brought this cut motion be­
cause I feel it is rather necessary to 
pin-point certain feeling in the country 
that we are going in for larger and 
larger Ministries and Ministers of State 
etc. at a time when the ordinary per­
sons in the country are bearing the 
w ^ e  brunt of economic hardship. 
Tnere iR a growing feeling in the coun­
try that the administration is growing 
heavy on the Cabinet side and in the 

675 LSD.

State Cabinets. In my Slate, we have 
got a huge number of Ministers. Deputy 
Ministers and so on. We find here that we 
have in the appointment of Dr. Katju 
as—^D^ence Minister another addition 
to the Cabinet and we have also the 
appointment of five additional Minis­
ters of State. Actually, I do not want 
to say exactly to what degree Mr. 
Tyagi has helped us in being a “wise 
man” and in saving a large sum of pub­
lic money. But. there is a feeling in 
the country that while the expenditure 
for the Defence Budget has not amount­
ed larger and larger number of Minis­
ters and Deputy Ministers are needed to 
administer sums which being handl­
ed formerly by people like the late Go- 
palaswamy Ayyangar and just one or 
two Deputy Ministers. We find that a 
larger and larger number of Deputy 
Ministers and others are coming into 
the picture. Actually, this psychologi­
cal aspect of the problem should be 
taken into consideration at a time when 
people are really bearing the brunt of 
economic hardship. We go on increas­
ing the sumptuary allowance—the am­
ount may not be very much, it may be 
Rs. 3,000 but even that.....

The Ueputy Minister of Food and 
Agriculture (Shri M. V. Krlshnappa):
In Russia there are 212 Ministers.

Shrimati Renu ChakArvartty: I am
very glad that you are now quoting 
Russia. I have been to Russia but I 
have not seen 212 Ministers.

Shri M. V. Krishnappa: There the
Agriculture Ministry has got six Depu­
ty Ministers, 48 Parliamentary Secre­
taries and they have got 15 Vice-Pre­
miers and all that.

Shrimati Renu Chakravartty; I hope 
you do not compare ourselves with the 
Soviet Union which has-no unemploy­
ment and which has rising standards 
of living (Interruptions). Take China 
where the standards are different. How 
n?any Deputy Ministers are there in 
China? What are the standards of 
salarie?:? What is the difference bet­
ween the highest and lowest salaries? 
It is very little, not even more than 
four or five times. Try to find that 
out and compare ourselves with that.
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Do not compare ourselves with a coun­
try which has no unemployment. Try to* 
reflect the feelings of the people in the 
coimtry. You want the people to tigh­
ten their belts but when you go up 
higher you increase the sumptuary al­
lowance and you have more Ministers. 
It is said that because we have some 
“wise” men, they are to be catered for 
and they are to be put in certain posts 
as Ministers of Defence Organisation 
etc. This is my only point. I think 
t̂he Government must consider this 
point and that too at this time when 
we are supposed to be having “socialis­
tic pattern of society” . When we are 
talking of such things we must also get 
ready for further sacrifices (Interrupt, 
tions). This is a thing which I want to 
pin-point. It is not right for us to go on 
increasing the sumptuary allowance and 
the number of Ministers and Ministers 
of State.

4 P.M .

Shri M. S. Gnrupadaswamy: Just now 
there was an interruption from the 
other side that the Soviet Union has got 
a large army of Ministers. The lomark 
was irrelevant on this occasion because 
here v/e are concerned with our own 
affairs as to what we ought to do. what 
is right, what is wrong etc. We are 
not in any way concerned with what 
other countries are doing in the matter. 
Every day, in the morning or evening, 
we are hearing nothirig but the rumour 
of this man coming into  ̂ the Cabinet 
or that man going out of the Cabinet.

Shri M. V. Krishnappa: Perhaps it is 
his information about their Cabinet.

Shri Algn Rai Shastri (Azamgarh 
Distt.—East cum Ballia Distt—West): 
In every democratic country, that is 
the case.

Shri M. S. Gumpadaswamy: The pa­
pers also have nothing else to talk 
about except the continuous changes 
made in the Ministry. The entire nows 
world of India today is about Minis­
ters.

Dr. Suresh Chandra; You are contri­
buting to it.

Shri M. S Gurupadaswamy: Our
Press has also fallen a victim to only 
discussing things which relate to the 
changes in the Ministry and Ministers.

Shri Nambiar: That is a news item 
for them.

Shri M. S. Gurupadaswamy: Other
issues like economic and political issue* 
are brushed aside as unimportant. To­
day we are seeing a large army of Mini­
sters in front of us.

Shri Nambiar: But they never sit 
here.

Shri M. S. Gurupadaswamy: It is
just like a miscellany of all sorts of 
people. The criteria for selection are 
not whether they know the subject or 
they understand the things they have 
to deal wivh. The important considera­
tion is whether this man has got wire­
pulling power or that man has.

Sardar A. S. Saigal (Bilaspur): That 
is incorrect.

Shri M. S. Gurupadaswamy: I want 
to ask the Prime Minister whether this 
conglom|j‘ation of Ministers is not un- 
usally large and whether there is suffi­
cient work for all of them

Shri Alffu Rai Shastri: Surely there 
must be.

Shri M S. Gurupadaswamy: I know 
on good authority and I have discussed 
matters with so many Deputy Minis­
ters and many of them have told me 
that they have not enough work and 
the Ministers of 'State or the Cabinet 
Ministers do not give them work.

The Deputy Minister of Communica­
tions (ShTi Raj Bahadur): Question

Shri M. S. Gurupadaswamy: 1 am
telling you the truth.

Shri Algu Rai Shastri: This is your 
information.

Shri M. S. Gurupadaswamy: I have 
come to know from many people that 
the Deputy Ministers have no work to 
do at all. (Interruptions), The hon. 
Member knows much better than my­
self.



of the Prime Minister. It is not a good 
or healthy sign at all. Most of the 
people in the Congress have been doing 
nothing but thinking of Ministry now- 
a.days. I sincerely believe that some 
people in the present Ministry may be 
conveniently dropped. 1 am suggesting 
that thereby we will,not only be achiev­
ing more eflfieiency but also there will 
be adequate work for all the Ministers. 
Now, there is a premiimi on inefficiency, 
and hard work is at a discount. There 
is no proper division of work between 
the Ministers because there are too 
many Ministers. The whole Ministry 
should, in my opinon, be rationalised 
in the sense that some Members must 
be dropped out and that proper men 
must man the Ministry, and adequate 
care should be given to work and effi­
ciency.

About sumptuary allowances, I wish 
to say this. They are unnecessary and 
they have been tolerated too long and 
I feel that the Ministers should be able 
to carry out their work without sump­
tuary allowances.

The Minister of Home Affiairs (Pandit 
G. B. Paat): I do not think that Shri- 
mati Ghakravartty was really very
serious......

Shri A. M. Thomas (Ernakulam): Nor 
was Shri Gurupadaswamy.

Shrimati Rcnu Chakravartty: I
made it in all seriousness.

Pandit G. B. Pant: If you made it in 
all seriousness, then I might confess 
that the hon. Menibcr means that the 
Government and the Cabinet are both 
functioning so efflcic-rtly and so well 
that even if the number is reduced, 
there will be no harm: for, if she were 
really dissatisfied with the work ol the 
Ministry and the Cabinet, her sugges­
tion would naturally have been for an 
increase in numbers The propos&l that 
she had made about a reduction in 
numbers indicates that she ha<? nq 
grievance against the method of work 
or the achievements of this Ministry.
If that is cpnceded......
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Mr. Chairman: Let there be a little 
more seriousness.

Shri M. S. Gurupadaswamy: I am
very serious, but they are interrupting 
me. I am just telling that there is 
not sufficient work for such a large 
army of Ministers.

Shri Raj Bahadur: Questi*on.

Shri M. S. Gurupadaswamy: Most of 
the people are being taken in the Minis­
try just with a view to provide them 
with some sort of employment.

An Hon. Member: No, no.

Shri M. S. Gurupadaswamy: The in­
efficiency that is seen in the funrtioning 
o f the Ministry is largely due to the 
incompetence of these persons and it is 
due to the fact that they are net the 
proper men to be Ministers. I am of 
the opinon that Ministers should not 
be taken ad naunseam without any re­
gard to the necessity being there.

Shri M. V. Krishnappa: The hon.
Member is perhaps one of the disap­
pointed Ministers.

Shri M. S. Gurupadaswamy: I was
never a claimant to the Ministry; I do 
not hope to be a Minister and I do 
not want to be one among those whom 
i  am criticising.

Shri Nambiar: He would not IJce to 
be anywhere near Ministers.

Shri M. S. Gurupadaswamy: Lastly,
I say that not a day passes without ru­
mours that this man or that man in the 
Congress Party is stepping into the 
Ministry, and every time the work of 
the Parliament has su/fered and the 
work of the Congress Party also 
has suffered considerably. Many of 
the younger Members here do 
not speak out their minds lest they 
may spoil their chances for the 
Ministry. The Prime Minister—a 
very clever man that he is—;i]ways 
dangles before them one place or the 
other in the Ministry in every session. 
Many of the upright or very frank 
young men in the Congress Party do 
not come and speak out their minds 
freely and frankly. They are afraid 
that they may fall out from the grace

Shrimati Renu Chakravartty:
course I do not concede that.

Of
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Pandit G. B. Pant: To be more 
serious, is it really contended that, for 
a country like ours with 360 million 
people and with so much of work to be 
done, not only with regard to the pre­
sent everyday affairs but also in order 
to make up for the accumulaiei 
arrears of centuries of foreign nile, 
the strength of the Cabinet is exces­
sive. Can any one possibly argue that 
the affairs of a country as huge as ours 
and with so many and so varied ques- 

.tions to be tackled and so many re­
gional prejudices or tendernesses.....

Shrimati Reno Chakravarttj: There
are 300 State Ministers too.

Pandit G. B. Pant: Is it in any way
possible for even the best of men and 
women to satisfy the elementary needs 
and demands of such a huge popula­
tion with a smaller nimiber’  It may be 
that we are not fully able to carry out 
what is expected of us; but that can 
be an argument for having fresh talent 
in the Ministry and rot for cutting out 
anybody.

I think she referred to China. I 
wonder if there is any information 
available as to the number of Minis­
ters in China.

Shri Asoka Mehta (Bhandara): 
There is.

Pandit G. B. Pant: It is, 1 think, a 
huge figure.

Shrimati Renu C3iakravartiy: What
is the difference between the lowest 
and the highest?

Pandit G. B. Pant: I cannot say.

Shrimati Renu Chakravartty: What 
is the difference between the lowest 
and the highest payments; that is a big 
point?

• Pandit G. B. Pant: The two ques­
tions are different. One is: whether the 
number is adequate, excessive or in­
adequate. So far as that is coneemed. 
I think it is conceded that Ihe number 
is less than it is in China.....(Inter­
ruptions). If we were to copy China.

we would have to employ more Mini- 
ters. China is only, I think, a recent 
addition but if you go back to the 
parent or grand parent, Russia, then» 
we find that there the number of Min­
isters is much more: 48, I am told.

Shrimati Renu Chakravartty: What
is the figure of unemplojonent. may we 
know?

Pandit G. B. Pant: WeU, I think
people are employed as Ministers so 
that they may be under employment.

An Hon. Member: The number of 
Ministers is more than 200.

Shrimati Renu Chakravartt>: WiU
you follow that here?

Pandit G. B. Pant: At least you
would like us to follow: y/hether we
will, or not. is a different m.atter.

An Hon. Member: Socialistic pattern 
or policy is followed.

Shrimati Renu Chakravarttv: So far
as the Ministers are concerned.

Pandit G. B. Pant: I do not know 
whether it is a question worth being 
raised on the floor of this Parliament.

It is really a marvellous thing how 
much a huge country is being managed 
by a Ministry the total bill of which 
falls short of Rs. 9 lakhs. I have before 
me the figures of the salaries and al­
lowances paid to Cabinet Ministers,. 
Ministers of State, and Deputy Minis­
ters and the aggregate total comes to 
Rs. 8-8 lakhs. * _

Shri Nambiar: What about the State 
Ministers? For every State, there are 
Ministers.

Pandit G. B. Pant: The Stale Minis­
ters, I think, are treated with greater 
tenderness by the Members of the 
Opposition.

Shri Nambiar: Not so much allow­
ance there.

Pandit G. B. Pant: I think, if they 
are not receiving any sumptuary a ir  
lowance, they would do better toi
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[Pandit G. B. Pant] 
receive so that they keep all the Mem- 
j>ers of the House in good humour. I 
think at least we require a Minister to 
stand as a stiandby and so 1 am here 
as the latest addition.

As to the expenditure itself, the 
comparison with the salaries of the 
I>ersons at the bottom is hardly rele* 
vant at this stage. There are many 
working in the Government ^iio are 
receiving more than double the salary 
that the Prime Minister gets. So, 
suggest in any way that il is the 
-Hilary which attracts people to the 
cnarge of the duty, is not /̂ery gentj- 
rous; there may be other considera­
tions but it is not the salary and al­
lowances. This substantial difference 
between the rates at the boHom and 
the top is a question which is worth 
considering. I do not leave it ou* com­
pletely. But. so far as this particular 
matter is concerned, it is hardly rele­
vant. The proposals that were made 
yesterday by the hon. Finance Minister 
would, to some extent I think, take off 
something from what the Ministers are 
getting. To that extent at least. Mem­
bers opposite will find some relief. I 
think it will not affect the allowances 
of the Members. If the proposals do, 
I, on my part, would try to intervene 
to see that they do not......

Shri Nambiar: We want a reduction 
for Members; their pay must be reduc­
ed. ^

Pandit G. B. Pant: You can do so. 
Apart from that, even if the law re­
mains as it is, it is open to everyone to 
surrender what he gets.....(Jnterrup-
xtons.)

An Hon. Member: Tt will not affect 
t!ie entire House.

Pandit G. B. Pant: I think Shrimati 
Chakravartty will be good enough to 
withdraw her cut motion.

Slirimati Eeno ClMOcramtty: I press 
my cut motion.

Mr. Chairman: The Question is:

“That the demand for c supple­
mentary grant of a sum not 
exceeding Rs. 2,07,000 in respect of 
‘Cabinet’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:

“That a supplementary sum not 
exceeding Rs. 2,07»000 be granted 
to the President to defray the 
charges which will come in course 
erf payment during the year ending 
the 31st day of March, 1955, in 
respect of ‘Cabinet’,”

The motion was adopted.

Demand  No . 113—Other Capital  
O utlay of the M inistry  of C o m ­
m u n ication s .

Mr. Chairman: The motion is:
“That a supplementary sum, not 

exceeding Rs. 96,80,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1955. in 
respect of ‘Other Capital Outlay of 
the Ministry of Communications*.”

Cash Compensation g,nd purchase of 
new aircraft.

Shrimati Renu Chakrayartty: I beg
to move:

“That the demand for a supple­
mentary grant of a sum not ex­
ceeding Rs. 96.80,000 In respect of 
Other Capital Outlay of the Minis­
try of Communications* be reduced 
by Rs. 100.**

Mr. Chainnan: Cut motion No. 17 is 
not moved. So, cut motion Ko. 16 is 
before the House.

Shri D. C. Sharma (Hoshiarpur): 
What about other Demands? Are they 
not going to be consfd#»red?

Mr. ChaJnBaii; Ther will come Jater 
. bn.
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Sbri D. C. Sliarma; I think there are 
only ten minutes left. I want to speak 
on the other Demands also.

Mr. Chairman: The guilotine will be 
at 4-30 P.M.

Shri D. C. Sharma: It is already
there so far as we are concerned.

Shrimati Renu Cbakravartty: This
cut motion—No. 16—of mine is with 

, regard to the cash compensation and 
purchase of new aircraft. Actually, I 
remember that when we were discuss­
ing the Airlines Natir;naLsation Bill, 
we pointed out that we ŵ 'U have to be 
very careful as to the cjoiputation of 
the compensation, bw»cause, as we 
pointed out by very specific examples 
as to how the accounts Lave been in­
flated. We had also pointed out that 
the aircrafts and their spare-parts had 
been really bought at a very low r«te 
from Military disposals and therefore 
we are really rather surprised to see 
that a further provision of Rs. 731-65 

lakhs is now estimated a|?aiDst the 
provision of Rs. 609'37 lakhs made 
earlier. The total has now come to 
Rs. 731-65 lakhs. This is quite a big 
amount which has increased, and we 
are rather anxious about it  May be the 
Ministry has actually acceded to the 
demands of certain private companies 
which had really, from the very begin­
ning, opposed nationalisation and 
finally when it became a fait accompli 

the companies put the screw on and 
tried to get as much compensation as 
possible. The Government said that 
the forms are complicated and Shri 
Raj Bahadur said that they had to fill 
up 38 forms and that therefore they 
could not use the money last year. It 
may be so, but we would like to know 
why, when we were already having 
deep-seated fears that the amount of 
compensation would not be computed 
on the actual cost, the amount has now 
gone up to Rs. 731:65 lakhs. That is a 
case about which we are anxious.

Secondly, with regard to the ques­
tion of new aircraft. Actually, , I 
remember at the time when we had 
raised this question of Dakotas and

various other old aircraft being taken 
over—at that time when they Wer6 
taken over— ŵe stressed that because 
they were rather old, the taking over 
of those old aircraft should not lead 
us again to further expenditure for re­
placing tlie aircraft. Again, however, 
we are to incur h rge amounts of 
money for replacement. We would like 
to know exactly why there has been 
increased expenditure on the escala­
tion and delivery charges on the new 
aircraft and what is the reason for this 
particular item. These are the two 
points which I would like the Minister 
to clarify.

Shri Nambiar: I very strongly sup­
port the cut motion moved by rny hon. 
friend who has just now spoken. I have 

to say that this is most surprising. I 
was one of those in the Select Com­
mittee which dealt with the nationa­
lisation of the airline corporations. 
While we discussed the matter there,, 
we were made to understand that -they 
were given maximum compensation ' 
that were asked for or were allowable. 
So, there was no ground at all for them 
to demand more compensation. Heie 
the increase is to the extent of Rs. 731 
lakhs odd and it is a very serious 
matter. Whatever material we procure 
ed then or were transferred to our 
account from those companies were 
not of cash value at all and we took 
them over from the book 'alue. Fur­
ther, many of the materials were 
practically useless. I can say this 
about the Dakotas themselves. We 
knew that many Dakotas which we 
took over—which we purchased from 
them—were already scrap or had al­
ready crashed. Not a pie has come out 
of them. They went oflf with a few 
lives along with them. They went off 
in the crash. That ^as the sort of Da­
kotas which we purchased. Now, for 
all this scrap materials, so to say, are 
we to pay more? This is charging us 
very high and the public should not be 
made to bear the brunt of paying these 
companies. Therefore, I very strongly 
object to this method and I request 
that the case must be reviewed before 
any more grant is made.
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Shri Raj Bahadur: Three minutes
are there before the ipiillotiiie is to be 
applied to the rest of the Demands. In 
these three minutes I cannot say which 
However, I would like to say a lew 
words, first to assure the hon. Mem­
bers opposite.—and I think they could 
also know ift if they read the list of Sup­
plementary Demands carefully—that 
what we are asking for is for the capi> 
tal requirementa of the two Corpora­
tions and not merely for the cash pay­
ment of compensation as such. We 
have already f^ven an indication on 
the floor of the House that whatever 
we estimated at the time when the Air 
Corporations Bill was passed, to be the 
amount of compensation to be paid to 
the air companies, that estimate would 
not be exceeded. Some provision was 
made last year in the Supplementary 
Demands for the payment of compen­
sation but that could not be paid. As­
sessment of compensation could not be 
completed and therefore, paymwit was 
not made. So, it had to be brought up 
this year. Because we hope that com­
pensation is about to be paid now. So 
we have come forth with this Supple­
mentary Demand.

In regard to the purchase of aircraft, 
certain expenses known as “escalation 
charges” have accumulated in regard 
to the purchase of the five super con­
stellation planes that we have pur­
chased. Two of these were of the type 
1049-C. These “escalation charges” re­
flect the rise in the cost of labour and 
material during the time of manufac­
ture. These come to Rs. 20 -63 lakhs in 
respect of the two 1049-Cs. For the re­
maining three other aircrafts—which 
are of the model 1049-E, the rise is Rs. 
•SO 00 lakhs. Then, for delivery charges 
on these three super constellatirn air­
crafts, the charges are Rs. 2 00 lakhs. 
The total escala*tion chaises finiount 
to Rs. 52'61 lakhs. Thus there has been 
some increase on this account. That 
has to be paid. Much of the price of 
these aircrafts has been paid and the 
remainder has to be paid. Provision is 
being made for that purpose. Ttiese 
idvances to the Corporation will be 
for capital expenditure. This has to be

provided to the Corporations, on such 
terms and conditions under Section 10 
of the Air Corporations Act as the 
Government may decide. Therefore, 
there is nothing out of the way. It is 
an extra expenditure in the normal 
course that has to be incurred for the 
purpose of the normal functioning of 
these air corporations. I may once 
again repeat that the amount of com­
pensation that we may have to pay, as 
already estimated, will not be exceed­
ed.

Shrimati Renu ChakraTartty: This
is a question of increase of the capital 
requirements. This capital require­
ment does not include the compensa­
tion. What exactly is the reason for 
this increase?

Shri Raj Bahadur: We had provided 
that we shall advance to the Air Cor­
poration necessary amount for the 
payment of compensation. That com­
pensation was not paid during last 
year because the compensation could 
not be calculated. There was some 
time taken, not due to any fault on 
our part but because the companies 
furnished, their returns, which we 
wanted them to furnish very late. We 
also came before this hon. House 
for amendment of the Air Corporations 
Act for the extension of the various 
statutory time-limits provided in sec­
tions 22, 23, 24 and 25 of t^at Act. We 
came before the House for extension 
because these companies could not 
furnish in time all the information we 
required. Payments could not be made 
last year and therefore we have to 
make them now. We hope to make 
the payments before the end of the 
current year,

Shri Velayudhan (Quilon ctim Mave- 
likkara—^Reserved—Sch. Castes): May 
I ask whether the dfflcers who were
engaged in the assessment were the 
same who were taken when the Corpo­
ration was started?

Shri Raj Bahadur: They were drawn 
from various sources. We got them 
from the Aeronautical Inspec'tion Wln̂ »
of the Civil Aviation Directorate, from
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the Inspectorate were b£ the Hindu­
Stan Aircraft Limited, from former 
employees of the air who came to 
the Corjtoration and from the retired 
officers of the Iheoin^ttoc Department.

Mr.' Chainnan: I will now put to the 
House cut motion No. 16 which has 
been moved by Shrimati Renu Chakra- 
vartty-

•Rie question is:
“That the demand for a supple­

mentary grant of a sum not ex­
ceeding Rs. 96,80,000 in respect bl 
^bthier Capital Outlay of the 
Ministry of Communications’ be 
r^ucfed by Rs. 100.”

The motion ii?as negatived.

Mr. Chairman: The question is:

“Hiat a supplementary sum not 
exceeding Rs. 96,80,000 be granted 
to the President to defray the 
charges which will come in course 
of p a re n t during the year aiding 
the 31st day of March. 1955, in 
respect of ‘Other Capital Outlay of 
the Ministry of Commimications*.” 

The motion was adopted.
Mr. Chairman: All the rest of the

Demands are guillotined. I will put 
them all together.

The que^ion is:

"‘That the separate supplemen­
tary sums not exceeding the sums 
shown in the third column of the 
Order Paper be granted to the 
President to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1955, in resoect 
of the following Demands entered 
n̂ the second column thereof Df̂ • 

ittands Nos. 32, 35. 37. 38. 40, 47. 
48, 55, 60, 71, 82. 89. 125 and 133.”

The motion was adopted.

th e  motions ior Bemands for Sup^ 
plem^idry Grants which wereadi^t- 
ed bp the Lok Sabha are reproduced 
h ^ w .—Ed. of P.P.

D em an d  No . 32-^P*ym eents to
OTHER GrOVEHNMENTS, I ^ A R T M E N T S  
ETC. ON ACCOUNT OF THE ADM IN ISTRA­
TION OF A g e n c y  s u b j e c t s  a n d  M a n a ­
g e m e n t  OF T r e a s u r ie s .

“ That a supplementary sum not 
exceeding Rs. 11.000 be granted to
the President to defray the charges 
wliich will come in course of pay- 
kiiieht durmg ttie year ^hdiilg the 
31st day of March, 1955, in respect 
6t Payments to other Govem- 
inents, Departments etc. on ac­
count of the Adtninistration of 
Agency subjects ^ d  Management 
of Treasuries’ .”

D emand  No. 35—M in t .

“That a supplementary sum not 
exceeding Rs. 2,75,000 be granted 
to the President to defray the 
charges which will oome in course 
of payment during the year ending 
the 31st day of March, 1955, in 
respect of ‘Mint’.”

D em and  No. 37—Superannuation A l ­
lowances and P ensions.

‘'That a supplementary &um not 
exceeding Rs. 23,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1955, in 
respect of ‘Superannuation Allow­
ances and Pensions’.”
Dem and No. 38— ^M iscellaneous

D epartments and Expenditure under 
the M inistry  of F inance .

“That a supplementary sum not 
exceeding Rs. 1,06,00,000 be grant­
ed to the President to defray ihe 
charges wbich will come in course 
of payment during the year 
ing the 31st day of March, 1955, m 
respect ot 'Miscellaneous Depart­
ments and Expenditure und«r the 
Ministry of Finance’.”

Dem and  No . 40— M̂iscellaneous
A djustments between the Union  
AND State Governments.

“That a supplementary sum not 
exce^tog Rs. 1,26,000 be granted



to the President to de£j.ay tLc 
charges wMch come io course 
of payment during the year end­
ing the 31st day of March, 1955, in 
respect of ‘Miscellaneous Adjust­
ments between the Union arid 
State Governments’/ ’
D em and  No. 47— M̂iscellaneous

D epartments and Expenditure under 
THE M inistry  of F ood and A gricul­
ture.

•‘That a supplementary sum not 
exceeding Rs. 12,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1955, ia 
respect of ‘Miscellaneous Deoart- 
ments and Exenditure undei the 
Ministry of Foo.i and .V<̂ rirul- 
ture’.”

Dem and  No. 48—M inistry  of 
H ealth.

“That a supplementary sum rot 
exceeding Rs. 53.000 be jcrarted 
to the President to defray the 
charges which will come in course 
of payment during the year end­
ing the 31st day of March, 1955, in 
respect of ‘Ministry of Health*.”

D em and  N o . 55—P olice

. “That a supplementary sum not 
exceeding Rs. 51,21,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end- 
mg the 31st day of March. 1955. 
in respect of ‘Police’ .”
D emand No. 60—B roadcasting

“That a supplementary sum not 
exceeding Rs. 9,00,0()0 be granted 
to the President to defray the 
charges which will come in couri>e 
of pa3TTient during the year end­
ing the 31st day of March. 1955, in 
respect of •Broadcasting*.*’

D em and  N o. 71—A dministration
<OF Justice.
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‘•'That a supplementary sum not 
exceeding Rs. 27,000 be granted
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to the President to defray «Jie 
charges which will come in course 
of payment during the year end­
ing the 31st day of March. l'^55, in 
respect of ‘Administration of Jus­
tice*.** •

Demand  N o. 82—Salt

“That a supplementary sum nc»t 
exceedii^ Bs. 8,00,000 be granted 
to the President to defray Jthe 
charges which will come in course 
of payment during the yea*- end­
ing the 31st day of March, 1955, in 
respect of ‘Satt*.**

D emand  N o. 89— P̂rivy P urses and 
A llowances of I ndian R ulers.

“That a suoolementary sum not 
exceeding Rs. 10,000 be granted 
to the President to defray tiie 
charges which will come in course 
of payment dilring the year end­
ing the 31si day of March. 1955, ii* 
respect of Trivy Purses and A1 
lowances of Indian Rulers’.*’

Demand  N o. 125— Ĉapital  O utlay
OF THE M inistry  of Health .

“That a supplementary s»im ).ot 
exceeding Rs. 76,20.000 be granted 
to the President to defray tho 
charges which will come in coorvt 
of payment during :he ye?.r 3r.vj- 
ing the 31st day of Marcn. 195f in 
respect of ‘Capital Outlay the 
Ministry of Health’.”

Demand  N o. 133—C apital O utlay  
OF the M inistry  of R ehabilitation.

“That a supplementary sum not 
exceeding Rs. 5,00,00,000 be grant­
ed to the President to defray the 
charges which will come in course 
of payment during the yeir end­
ing the 31st day of March, 1965, in 
respect of ‘Capital Outlay of the 
Ministry of ‘Rehabilitation’.**

APPROPRIATION BILL
The Bibiister €f Beyenne aad GItU 

Expenditiire (Shri M. C. Sbah): I beg 
to move for leave to introduce a Bill




